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Mr B.K.Sharma for the applicant. 
Issue notice before admission to 

the respondents to show cause as to 
why the application be not admitted. 
Returnable on 2.1.96. 

Mr S.Ali,Sr.c.G.S.0 now appears 
for the respondents. 
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• 	Requisites filed only to-day. 
Delay condoned on request. Issue notice. 
before admission as ordered. Returnable 
on 30-1-96.' 

Mentber 	 Vjce_Chajjan 

2-1-96 
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18.3.96 	,No - show.causehas been submitted. 

None is present for both sides. 

• .1st for Show cause and consideration 
of admission on 22.4.96. 

. 	 . 	 . 

.p ••  

Membr 

C- 
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, 	 — 	c 

22 .4.96 Learned counsel Mr 	S.Sarma 	for 	the 

applicant and learned Sr.ç.G.S.C. Mr '.SAli for 

the respondents are present. 	- 

No show cause has been subjfr.44rused 

the contents of the application TcT r€liefs 

sought. Application is admitted. Issueçotice on 

the respondents by registered post. Six week 

for. written statement as prayed for by learned 

Sr.C.G.S.C. 

List on 10.6:96 for written statement and 

further orders. 	 - 
- 

F5, 

c7t 	 7 
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10-6-96  Earned counsel Mr,B, 

the applicant. Mr.S. Ali, Sr.C.CS.C. 

for the respondents. Written statexnent 

has been submitted. Case is ready for 

hearing. List on 5-7-96 for hearing. 

.4-- 
Memb r(A) 

Member(J) 

\ 	 ..• ,,S . 	 .5 '  

•,-. 	 S 	 '. 	 .. 
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• Learned Counsel Mr.S.ALj,Sr.. 

C.G.S.C, for the respondents is present. 

List for hearing on 2896. 
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V . 	 2.8.96 	None for the applicant. Mr S.A11 
Ids for the respondents. 

List for hearing on 29.8.96. 

Me, Vr 
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* 25.9.96 	V 	None present. List for hearing on 

V 	 • 	 13.11.96. 	 V 	
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Mettther 

None present. List for hearing on 12.12. 

Mem 



V 	 • 	 • 

O.A. 255/95 

8-4-97 	Mr.S.Ali, learned  
for the respondts 	present 

	

List for hean.j on 8-97 	- 

H n er 	 Vjce-Chjan 

pg 	- 
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8.5.97 	Left over. List on 18.6.97 for V 	 •• 	ft 	• 
hearing. 
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I4rS.A1i,.Sr.C.G.S.C. submits 

that the applicart has 1een given full 

•relicf as c11m inthjsaiDolicatton. 
MrM..K.Choudhury lrrad - 
counsel appearing for the applicint i 

confirmed the same. The petition has 
therefore, become infructuousc Accor-
dingly, we.dispose oE this application 

as infrijcuous. 

Member 	. V  V 	 Vice, 

- 

- 	 V 
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(An appiication under Section 19 of the Administrative 

Tribunals Act, 1985) 

Title of the case: 	 : OeA. No. 	of 1995 

Shri Khagendza Nath Saikia 	....6R)21icant  

- Versus 

The Union of 1ndia and others 
	 Re s on dents 

I N D E. X 

S1.No, Particulars of the doiments 

1 •  Application 
	 1 to 13 
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910. Annexure-7A : Representation dt.9.8.94 

Veri fication 	 • •• 

nnexure..1 : Judgment dated 29.3.90 

Annexure-2 : Memo 	dated 8,1.91 

Annexure-.3 : List dated 22. 1.9 

Annexure-4 : Order dated 11.6.91 

Annexure-S : Memo dated 2.8.88 

Annexure-6 : Order dated 27. 10.89 

Mn-cxu r-e--7 : G.e-.4a-te4-1--6--91.  

14 

Il 

34 tt43 

4 

5• to 

6/ 62 
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IN THE CENTRAL ANI STRATI 	TRIll: 
	TI BENc1 

O.A. No. 	 1995 

BETWEEN 

• 	
Mr. Khagendra Nath Saikia, 
sOn of L% 	Rudreswar Saikia, 

• 	 Programme Executive, 
All India Radio, 
Guwahati. 

••• •APPL CANT 

AND 

I'm 
Th •  

Union of India, 
represented by the Secretary, 
to the Ministry 0f Information 
and Broadcasting, New Delhi. 

The Director General, 
All Inca Radio, 
Akashani Bhaw, 
Parliament Street, 
New Delhi. 

The Deputy Director, 
All India Radio, 
North Eastein Region, 
Akash%ani Carrpus, 
Guwahati.-3. 

Mr. Ashok M. Rikkal, 
• 	 P rogramme Executive, 	 - 

c/O Sation Director, 
• 	 All India Radio, 

Chhatarpur  

RESPOND'1TS 

DETAILS OF APPLICATION 

1. PARTICULARS OF THE CRDEE AGAINST WHICH 

TiE APPLICATION IS MADE 

Tbis aopllcation under Section 19 of the Adraini-

strative Tribunals Act, 1985 has been made against 

(i) Deeded refu,Z.sal/failure of the respondents to 

pay the monetary benefits to the applict accmuing 

out of the revised date of promotion to the 

Transmission xecutive. 
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Deemed refusal/failure of the respondents to 

count the seniority of the aplicant in the post 

Programme Executive and to give retrospective 

• 	effect to the applicant t  s promotion to the said 

post f roni 27. 10 • 89 1. e. the date on whi di iii the Ir 

• 
irrmedi ate junior of the applicant was promoted to 

said post. 	 • 

) 

(iii) Non- action of the respondents on the wr 3kzt 	I 
applicents representation dated 9.12.94 wherein 

the applicant requested the competent authority 

to look into the grievances of the applicant 

and to take appropriate measures for the redreseal 

of the same. 

2. JURISDICTION OF THE TRIBUN.L : 

The applicant declares that the subject matter 

of the instant case is within the jurisdiction of this 

Hon'ble Tribunal. 

a,LIMITATION 

The instant appli'cation is, being filed after 

the completion of the period of six months from the 

date when the representation dated 9.12.94 was made 

before the competent authority for the redressal of the 

applicant's grievances. As the period of six months 

has expired and till now no action has been taken by the 

respondents upon the said representation of the applict 

therefore, the instant application is being filed within 

the peziod of limitat:LQ1 prescd.bed by the Section 21 

of the Ainistrative Tribunals Act, 1985. 

Contd. .P/3. 
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OP THE CASE 

4.1 	That the applicant is a citizen of India. He is 

a Scheduled Tribe and is thus entitled to the special P' 

privileges guaranteed for the Scheduled TribeE err loyeetL. 
Th 

of the Government of Ina.ia. 	on 5.10.1970, he was 

appointed as a Librarian in the All India Radio (AIR) 

Dibrugarh. In course of time promotional avenue to the 

post of Transmission Executive carrie in the year 1976. 

Promotion to the post of Transmission Executive having 

been denied to.. the applicant, he filed an application 

under Article 226 of the Constitution of India before 

the Hon'ble Gauhatl High Court with a prayer for issuance 

of a Writ of Mandamus commanding,the opposite parties 

to promote the applicant to the pot of Transmission 

Executive. In'the said Writ petition, the applicant 

had challenged the order dated 1.3.79 issued by the 

Assistant Director, ?IR, Qawahati by which he was 

denied the promotion to the post of Transmission 

-. 	 Executive. The said case was transferred to the 

Ct ral Aini strative Tribun al, 	akk after its 

formation at Q.awahati and was numbered as T.A. o. 18(G 

of 1989. The said appeal was heard by the Hon'ble 

Tribunal and the Judgment was de1iered on 29.3.90. The 

operative portion of the Judgment and Order is quoted 

hereinbelow for.the sake of donvenience : 

" ....... having found that the petitioner hRz 

is a regular appointee, he had gined five years 

eerience as Lbrarian by the year 1976, his 

case shøuld have been considered for promotion 

to the post Of Transmission Executive and thé 

case of the petitioner not having been considered, 

Contd. . .P/4. 



we direct that the case of the petitIoner 

be considered for promotion to the post of 

Transmission Executive with effect from 1976 

and in case he is found to be suitable, he 
• 	

shouldbe deemed to have been promoted with 

effect from 1976. The petitioflr will be 

entitled to all the consequential benefits 

of arrear pay, seniority etc. 

A copy of the Judgment dated 29. 3.90 is  

passed in T.A. 18(G/9 is annexed herewith 

and marked as ?1NEJPE1. 

4.2 	That pursuant to the abovementioned direction 

of the HOn 1 b1é Central Afljnjstratjve Tribunal, the 

Station Director, All India Radio, Guw.hati vide his 

letter No. 1(7)/90-7/3852 dated 19.12,90 addressed to 

the Director General, AIR, New Delhi and a copy endorsed 

to the Station Director, Dibruarh and vide Station 

Director's, AIR, Dibrugarh Memo NQ.Dib,21(3)/90_S/29 dated 

8.1,91 informed the atplicant that he has been declared 

as a reclar promotee as Transmission Executive as per 

Juthnent of the CAT, Q).wahati Bencb retrospectively 

from 5.10.76. The applicant was also intimated that the 

Directorate will be circulating the amended seniority 

position separately and other monetary benefits accruing 

out of this revised promotion will be paid to him in 

due coursee 

A copy of the St ati on Di re eto r' s, Al P, Dib ru ga rh 

Memo No, Dib,21(3)/90-S/29 dated 8,1,91 ié 

annexed herewith and marked as ANtIEX1JRE-2. 

Contd. . 
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4.3 	That subsequently the Directorate General, AIR, 

vide Msmo No.4/8/89_S,VII/44 dated 22. 1.91 circulated 

the All India eligibility list of Transmission Executive 

working in All India RadiO/DOOrdarshafl Kendras as on 

1.7.90. In this list, the applicant's seniority position 

was correctly shown and he was correctly showri, as has been 

promoted to the T ran smi s sion'Executive as on 5.10.76. 

Relevant portion of the eligibility list of 

Transmission Executive dated 22.1.90 is 

annexed herewith and marked as AIEXURE-3. 

	

4.4 	That subsequently, the applicant's promotion 

to the post of Prograe Executive was given on 27.6.91 

vide Directorate General, AIR order No. 60/91_S1(B) 

dated 11.6.91. 

A copy of the relevant portion of the aforesaid 

order dated 11.6.91 is annexed hereto and 

marked as ;NEXURE-. 

	

4.5 	That the plic ant's promotion to the post of 

Programme Executive through the ' abovementiofled naur4 

was absolutely in order ; but the grievances of the 

applicant started from this point inasmuch as though 

he was promoted to the post of Programme Executive, but 

his said promotion was not made with retrospective 

effect. Here it is pertinent to mention that in the 

all India eligibility list of Transmission Executive 

Mr. AshOk M. Rikka (respondent N•  4) , alsO a Scheduled 

Tribe like this applicant, is appicant'S contempOrary 

- 	 COntd...P/6. 



because he was promoted to the post of Transmission 

Executive on 5.10.76 i.e. the date on which the promotion 

of the applicant was also granted by the competent 

authority vide its order dated 22. 1.91. Only differenthein 

the position of the applicant and that of the responnt 

No. 4 Is that whereas the respondent No. 4 gOt his 

promotion to the Transmission Executive in ordinary course 

on 5.10.76 but in the case of this applicant, he had to 

file an application before the Hon'ble Tribunal for his 

legitimate promotion and the said promotion wa's granted to 

him only after the Judgment and O\rder of the Hon'ble 

Tribunal.x Therefore, though in the case of this applican.t 

retrospective promotion from 5.10.76 to the post of 

Transmission Executive was granted to him in 1991 while 

in the case of the respondent N0• 4 he was granted the 

said promotion in ordkiiary course on 5. 10.76. 	 CA 

'py of the relevant p,iOrtion of the Memorandum 

dated 2.8.88 wherein the seniority position of 

hri Ashok N. Pkkal in the post of Transmission1 

Executive has been shovfl is annexed hereto and 

marked as NNEXUiE-5. 

4.6 	That said Mr. Ashk M. Rikkal (respondent NO. 4) 

got his promotion to the post of Programme Executive 

vide order No 116/89-S1(B) dated 27.10.89 and he is 

presently posted as Programme Executive at the ZIR, 

chhatarpur (M.P.). Though this applicant as well as 

Shri AflOk M. Rikkal btah both are contemporary in the 

cadre of Transmission Executive, but in case of promotion 

Contd.. .P/7. 
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to the Programme Executive, despite beinq contemporary, 

hri Ashok M. F.kkal got his promotiOn to the said post 

On 27 • 10 • 89 while thi app ii can t got hi s p rono ti cn 

to Programme Executive only on 27.6.91 vide Director 
(A 

General, ?IRs order No 60/91_S1(B) dated 11.6.91. 

Copy of the order No. 116/89_S1(B) dated 2.10.89 

by vi rtue of which Shri Ashok M. Rikka got hi s 
) 

p romoti-on to the P rograrflme Executive is annexed 

hereto and marked as ANNEXURF. 

(Copy of the order No 60/91_S1(E)'dated 11.6.91 

by virtue of whjch the appll cant got his promotion 

to the P rogralflme  Executive is annexed herewith 

and marked as A1E)JR4.) 

4.7 	That in view, of the abovemelitioned positiOn, the 

applicant demanded that his promotion to the Programme 

Executive be given with retrospective effect from 27.10.89 

and con sequentil benefits be also paid to him.. In 

support of his argumentc applicant relied upon the 

judgments of the Hn'ble Tribunal given in T.A. 18(G)/89 

pursualit to which not only the applicant was deemed to 

be promoted to thepOt of Transmission Executive with 

effect from 1976 but he was also held entitled to all the 

con sequential benefits of, arrear pay, seniority etc. 

Thus it was urged by the applicant that it is in the 

fitness of things that parity, in terms of seniority 

in the rank of ProgralTiffle Executive be restored visa-viS 

Shri Ashok M. Rikkal by promoting him to the rank of 

progranvm ExecfttiVe retrospectively from 27.10.89. It 

Contd. . 
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was also urged by the applicant that monetary benefits 

whjch would accrue to him while restoring parity in 

the matter of seniority in the cadreof Programme 

Executive be also paid to him. 

	

4.8 	That since 1989 0, after the partial irnplimentatiofl 

of the Judciment and Order of the Hon'ble Central 

Tribunal* x1x the applicant disci.ssed the issues 

arising therefrom at the different levels of administra,-

tion In his discussi'n with the competent authoty, 

the applicant made it clear that the Judgment fx±c 

and order of the Hon'ble Tribunal dated 28.3.90 cannot Ci 

be given rettrictive meaning of the eression 

'consecuential benefits' would have to be understood 

in its proper perspectivemeaning thereby that all 

benefits which would be necessary implication of his 
EZet4 Yc 

zt retrospective promotion to the post of PrOgrarnme 

should also be made available to him. It was contended 

by tie spplic&it that the expression 'consequential 

benefits' would include within its fold not only 

the monetary benefits accruing to him by virtue of his 

retrospective promotion to the Transmission Executive 

with effect from 5.10.76 but would also by necessary 

implication take within its fold his further promotion 

ak to Programme Executive keeping in view the date of 

his retrospective promotion to Trw nissionExecutive 

i.?. 5.10.76. 

	

4.9 	That :  however the Judgment of the Hon'ble Tribunal 

was never properly understood by the competent authority 

and it was only partially implemened in the senSe 

that the applicant got his promotion to the rank of 

Contd.. ..P/90 
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Transmission Executive with retrospective effect from 

5.10.76. 

4.10 That since there was confusion galore at the G"t 
-' 

different levels of adjinistration recardino the 

interpreatibn of the Judiient and Order of the Honble 

Tribunal, Guwahati 3ench, the applicant took delay 	I 
in his stride in the proper implication of, the Judgment 

and order of the Hon'ble Tribunal and kept on pursuing 

the matter so that he gets all the con sequ:ntia1 benefits. 

4.11 That despite series of discussion and deliberation 

at the various levels of administration, no proper 

deci sion could have been taan and the applicant was 

given assurances time and again that the matter is under 

consideration and the Judgmeit of the'Hon*ble  Tribunal 

is being exnined. During the years 1992 and 1993, the 

applicant bent several reminders to the administration 

for the eeditious implementation of the Judgment of 

the Hon'ble Tribunal in its proper perspective. 

subsequently, on 9.8.94 the applicant addressed a 

representation to the Director General, AIR (through 

proper channel) highlighting therein the irnporant 

points contained in the Judgment and order of the Hn'ble 

Tribunal and requested proper and effective irrxplernetation 

of the same. HQweer, the applicant was told that the 

Judgment of the Fbn'ble Tribunal dated 29.3.90 in 

T.A. No. 18(G/89 is no longer traceable in the file of 

the Administration and he was requested to furnish a 

copy of the'sanie so as to enable the administration to 

ODntd...P/10. 



- i0_ 

take app rop ri ate decision on the same. Consequently, 

the applicant filed a detailed representation dated 

9. 12.94 enclosing therewith the 'kdtient and Order of 

the Hon'ble Tribunal dated 29.3.90 in T.A. No •  18(G/89. 

Copy of the representations dated 9.8.9 4 and 

9.12.94 are annexed herewith and marked as 

.AE)JRE7A and 7B respectively. 

4.12 .That the applicant in the instant case has not 

co'me before this Iin'b1e Tribunal for the cl'arification'T 

or modification of the order of. this Hon'ble Tribunal 

in T.A. No. 18(G)/99 hxt he hxx z-Oldmig fax what the 

appli.nt is seeking in the instant case is his claim 

for promotion to the post of Programme Executive 

retrospectively from 27. 10.89 i.e. the date on which the 

applicant's contemporary, Mr. Ashok M. Rikka]. (respondent 

No. 4) was promoted. The applicant states that if the 

relief is granted to the applicant, same will be in 

conformity with the true spirit of the Judçpient of this 

Hon t ble Tribunal in T.A. NO 18(G)/89. 

4.13 That this application has been filed bonafide 

and to secure the ends of justice. 

5. GROUNDS P0 R RELIEF I TH LEGAL P ROVI SI ONS : 

5.1 	That the action of the respondents. inanting 

retrospective zftfant promotion to the applicant to the 

post of Programme Executive with effect from 27. 10.89 

is arbitrary and illegal and the =x same is not in 

con fo rmi'ty with the spi ri t of the judgmz t of, this 

Iiinble Tribunal in T.A. NO. 18(G)/89. 

Contd. . .2/11. 



	

5. 2 	That in view of the facts that the respondent 

No 4 is the applicant's contporary in the post of 

Transmission Executive inasmuch as he and the applicant 

were promoted to the said post on the same date, therere 

the applicant is entitled to be givEn the similar effect 

like that of Mr. Ashok M. Rikkal in the matter of promotion 

to the post of Programme Executive. 

4 

	

5.3 	That the applicant has been discriminated against 

J&yxtkm vis--vis h the respondent.No. 4 by the oornpetent 

authority without any inteliligible differentia and 

reasonable criteria in the mattr of promotion to the .\, 

post of p rogramme Executive. 

	

5. 4 	That the action of the competent authority of not 3 
granting retrospective raffzxt promotion to the post of 

Projramme Executivejb the applicant with effect from 

27. 10.89 in violation of the Articles 14 and 16 of the 

Constitution of India. 

	

5.5 	That the instant casd is a fit case wherein the 

princip of"next below rule' 1  can be applied and the 

benefit of p ronio tion which was given to the respondent 

NO. 4 with effect from 27.10.89 should also be made 

available to the applicant. 

	

5.6 	That the dithering and indecisiveness of the 

authority in not granting proper benefits to the applicant 

is in violation of the cannons of service jurisprudence 

/ 	

• 

 

and deserve,is interference by this Hon'ble Tribunal. 

0 

Contd....P/12, 
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5.7 	That the action of the conetent authority in 

not granting the benefits to the applicat is illegal 

and is in violation of the extant rules. 

6, DET?ILS OFREMEIJIES EXHAUSTED : 

The applicant declares that no other appropriate 

remedy is available to him except by way of filing thisi
kl 

 

application. 

7 • MATTERS NOT P REvI 	TI LED OR PENDI NG 

BEFORE ANY OTHER COURT : 

The applicPt further declates that he has not 

filed any application, writ petition or suit in respect 

of the subject mattr of this application before any other. 

authority, court or Bench of the Hon'ble Tribunal nor any 

such application, writ petition or suit is pending before 

any of them. 

8, RELIEFS SOUGHT : 

DirectOg the respondent Nos. 1,2 and 3 to pay 

monetary benefits accrued to the applicant by 

virtue of his retrospective promotion as Transmission 

Executive from 5.10.76. 

8,2 Direct the respondent NOs. 1, 2 and 3 to give 

retrospective effect to the spplicant'S promotion 

to the post of Programme Executive from 27. 10.99 

and resotre his seniority vis-a-vis Mr. Ashpk M. 

Rikkal (respondent No,  4) who was p romoted to the 

Contd. .. .P/13. 
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rank of Programme Executive on that very &te. 

8.3 Direct the respondent No5  1,2 and 3 to pay monetry 

benefits accrued to the applicant in the event of 

his promotion to the rank of Programme Executive 

being made with retrospective effect from 27.10,89. 

C,,cL ob 

8.43 Pass any other or further order/orders as may be 

deemed fit and proper ufldèz thefacts and circumstances 

of the case for ends of justice. 

9 • INTERIM 0 RDE R P RAYED FOR : 

C,' 

In the facts and ci rcurnstances of the case, thert 

applicant does not pray for any interim relief. 	 rs 

10. 

The appli cation is filed through Advocate. 

11. PARTIaJLARS OP THE I.P.O. : 

I.P.O. No. 	 Z312 

Date 

Payable at 
	

Guwahati. 

12. LIST OP ENCLOSURES : 

As stated in the Index. 

Verification.... 
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V ER I F I CAT I ON 

I, Shri Khagendra Nath Saikia, aged about 
LitL 

years, son of £i RudreswarSaikia, the applicant in 

the instant O.A. do hereby solemnly affirm and verify 

that the statements made iin paragraphs 1 to 4 and 6 to 

12 are true to my knowledge : those made in paragraphs 

5 are t rue to my legal advice and I have not suppressed 

any material facts. 

And I sign this verification on this the 

day of November 1995 at Guwahati. 

Ni4 c kL, 
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IN THE CENTRAL ADrIIrIISTRATIVE TRIBUNAL 
CUWAHATI BENCH 

T.A.No.18(g) of 1989 

0atd of dOcjjon : The 29th day of March, 1990. 

Shri Khangendra Nath Salkia, Son of 
Shri Rudresuar Saikia, All India Radio, 
Cu.rahatj, aged about 37 years 	 ....,, Petitioner 

-Versus- 

UnIon of India 

Director General, All India Radio, 
Government of India, New Delhi 

Deputy Director General (Eastern Region), 
All India Radio, Eden Garden, Calcutta-i 

Station Director, All India Radio, 
Guuahatj-3. 

S. Station Director, All India Radio, 
Dibrugarh 

6. 	nQineer-in...charge All 1dia Radio, 
Oibrugarh 

•1••• RespondBnt3 

For the applicant 	: Mr. D.P. Chaljha and 
fir. A.M. Buzarbaruah,-Advocate 

For the respondents 	: Mr. 5, A!!, Sr. C.G.S.C. 

CO RAM: 

THE HJ4'8LE SH.I K.P. ACHARYA, V10ECHAIR1A( 

AND 

IHE NON' OLE Stii j j • C • ROY, AOM iN is TR AT I yE MCr]Bcu. 

Whether reportos of local papers may be alloued to 
see the judgment? 
To ba referred to the Reporters or not? A7  

3 	Uhothcjr Their Lordship5 ulsh to see the fair copy 
or the judmcnt? 

Attested. 

Advocat.. 
1 

P2 

I 
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JUDCMCT 
	

V .  
AC)IA1YA .J_. 

This case has been transferred under Section 29 

of the Administrative Tribunals Act, 1965, for di5po9al 

according to law. 

2. 	Shortly stated, the case of the petitioner is 

that on 5.10.1970: he was. appointed as a Librarian in 	- 

the All India Radio at Ojbrugarh. In course of time 

romotional avenuG to the post of Transmission Executive 

caine in the year 1976. Promotion to the post of Transmission 

Executive having boon denied to the petitioner, he felL 

aggrieved and filed an application under Article 226 of 

the Constitution before the e  Hon'ble Gauhati High Court 

with a prayer for issuance of a writ of mandamus 

commanding the Op;osite Parties to promote the petitioner 

to thu post of Transmission Executive with retrospective 

effect and to cancel/quash or othoruisa forebear from 

giving effect to the impugned order contained in memo 

No.Ghy.I(7)/70 -S dated 1.3.1979 issued by the Station 

Director, All India Radio, Guwahati (Annoxure 'io'). This 

caso has been now transferred.to  this Tribunal for .  

disposal. 

3. 	in their counter the opposite parties maintain 

that inadvertently and/or erroneously It was not 

mntionud in the order of appointn.ent that the petitioner 

was an adhoc appointee and subsequently, this mistake 	- 

haviny bean dtectod the case of the petitioner was not 

rlghtQ.1tr considerthoc because according to the Recruit 

mont Rules one regular appointee as a Librarian has to 

gain atloast five years experience to make him eligible 

\Ior promotion to thu pbt of Transmission E,ecutivu. 

The. .. 

ittes ted. 

)( ki5 
tdvoca, ' 
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$ . 	• 

Tho eligibility criteria as laid dot.xn in the Ricruitmorit 

Rules not having been complied by the petitioner, rightly, 

his case uasnot considered and, therafor,the grievance 

or the petitioner is without any basis and there is no 

legal ground to allow the application of the petitioner, 

which is devoid of merit and is liable to be dismissed, 

4. 	We have heard 1'r D.P. Chaliha, the learned counsel 

for the petitioner, and I'lr. S. All, the learned Sr. C.G.S.C., 

at Some length. Following facts are admitted:_  

The petitioner was appointed on .5.10,1970 as a 

Librarian in the All India Radio, Dibrugarh 

In the year 1976 TransmissIon Executive post 

(promotional post) fell vacant and some persons 

were considered for promotion from the feeder post 

Case of the petitioner was not considered because 

according t0 the opposite parties, he had not 

completed five years experience as a Librarian 

5, 	The only disputed question is whether the 

petitioner was a regular appointee or an adhoc appointee. 

In case the petitioner is a regular appointee then he has 

admittedly gained five years experience aS a Librarian 

and his caso is bound to be considered, because admittedly, 

the Recruitment Rules contemplated that one has to gain 

five years experience. If the petitioner is to be taken 

as an adhoc appointee then the admitted pO5ition is that 

he has not gained live years experience. Therefore, the 

moot question for determination is uhethor the petitioner 

was a regular appointee or an adhoc appointee. From 

	

Anoexurg? 1 10' it Is fqund thet the ArirnLr, 'Ltrttye 	ricer  
\.on behalf of the Station Director, addressing the memo 

- 	 to.... 

Attest,d, 

£dy 	/ 
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• 4 	to the petitioner 	stated 	as 	follows: 

Althou9h Shri 	Saikia (m8aning the 

petitiofl8r) 	was 	appointed 	as 	a 	Librarian 

(Junior) 	by 	All 	india Radio, 	Oibrugarh 

• with 	effect 	from 5.10.1970, 	the 	sppoint- 
mont was made erroneously on regular 

• basis, 	instead of on 	adhoc basis in a 
vacancy caused due to promotion of a 

Librarian 	to 	the post 	of Transmission 
Executive on adhoc basis. ThUs he could 
not be deemed to have been borne on 
regular establishment till the 	services 

on adhoc Iransmission Executive could be 
regularised." 

0 	
6 Before offering our comments on the portion 

quoted above, 	it 	is Qorthuhile to state 	that vide Annexu. 	2' 

dated 23.10.1970, (Order 	of appointment) 	it 	is 	stated as 

follows: 

- 	 " 	With 	reference 	to his 	letter 	dated 

5.10.1970 	intimating 	acceptance of the 

offer 	conveyed to him vide this 	office 

letter No.016-1 (5)/70-S 	dated 	22.9.1970, 
dated 	22.9.1970, 	Shri 	Khagsnda Nath 

Saikia 	is 	appointed 	as 	a 	Libratian 	in 

the office in a temporary 	capacity ujth 

effect 	from 5.10.1970." 

The word 	'temporary' 	is usually 	and 	always' rrtentioped 	in 

every letter of appointment. Further astonishing 	featurt3, 

which one would 	find is Annexure 	1 3' 	dated 7.6.1973. 	It 

runs thus: 

It 	 The Assistant Station Oirector,Y All 
India Radio, Oibrugarh, is p1ead to 
terminate the probationary period of 
Shri K.N. Saikia, Librarian, All. india 
Radio, Oibrugarh, with effect from 
5.10.1972 and allou him to continue in 
a temporary capacity until further orders." 

7. 	From Annexuro 141 dated 12.11.1973 it is founc 

that the peti tionor was found t0 be suitable to be 

appointed in a quasi-permanent capacity under the Govervnt 
19, 

or India in thu post of a Librarian with efect from 

5.10.1973 and in furtherance thereof, he was appointed in 

a quasi-pnrrnanent capacity in the said post with effect 

from the said date. Vida Annexuro 1 5' dated 30.4.1976 

Nj 

Attested 

1ac4 
dvogat. 	>' 
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It was ordered by the Station Director that the petitioner 

was appointed as a Librarian, All India Radio, Dibrugarh, 

in the permanent post of Librarian and his confirmation 

is ubject to the condition that he would be liable for 

transfer, In Annexure $51 there is no mention of the 

word 'temporary', far less to speak of 'adhoc'. On the 

contrary it is •a straight appointment against a permanent 

post. In such circumstances, we cannot pursuade ourselves 

to accept the case of .the opposite parties that the ptj-

tioner had ever been appointed on adhoc basis and such a 

ract could not be erroneously mentioned in the order of 
/ 

appointment. It is tao late in the day for the opposite 

partis to put forth such a contention and in our opinion 

there would be no justification on our part to accept such 

a case. ThErefore, we uold find without least hsjtatjon 

that. the petitioner was a regular appointee, and by 1976 ho 

had completed five years experience as a Librarian and., 

therefore, it was incumbent on the part of the competent 

authority to consider the case of the petitioner for 

promotion to the post of Transmission Executive with effect 

from 1976. 

3. 	1r. D.P. Chaliha, tho learned Counsel for thu 

Petitioner, mentioned to us that in the year 1981, thp 

petitioner has been promoted to the post of Transmission 

Executive, but his grievance for promotion with effect 

from 1976 should be cjnsidred by this Bench. Having 

1.'' found that the petitioner as a regular appointee1 hd 

gained five years experienca as Librarian by the year 

igm, $tis caa should have been considered for promotion 

to the post or Trn3fnissjon Executive and the 	&fte 

\cse of the petitioner not having been considered, we 

direct..., 

Attestadt 



direct that the case of the petitioner be considered 

• for promotion to the post of Transmission (xecutive 

0 	with effect from 1976 and in case he is found to be 

suitable he should be deemed to have been promoted 

with effect from 1976. The petitioner will be entitled 

to all the consequential benefits of arrear pay, 

seniority, etc. 

90 	F4ccordingly Annexure 1 10' is hereby quashed. 	- 

100 	Thus the application stands allowed leaving the 

partits to bear their own costs. 

• 	 Sc]— 	 ( X.P..4CRARYA) 
( j.c.oy ) 	 29-3-!0 

v3c-rRA Fr.AN 

COPY 

I r 
' 	• / 	;,.;••• 	

i•••.JI 

• 	 Ucti. 

1 
• IC' 

0 	
'tested. 

A /< - q"4 
dVocte 
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('OVTW''CflT OF I'1.'.)IT 	
Ily ALL IUI)IA flA!.TO 

.! 

No.Dib.21(3)/90-3/ 	L1; 	 Date• 	ibnirh the, 
0 4-h Janucy, 1991. 

/15 •_7 

In ersurjncé of the .Ud rnnL navc1 by th Hon ''1. CA'!' 
f'uw&iti flencli on 29-3-90 recard1 -rn th' cre f.j1r9 by 
ShriK.t1. 	Lftia, Tr 	mjf.r 	ExrCi.fti;ve, he jc hri- 1rr ,i 1 r-nv1 
that 	review D 	 1rendy 	ni1 convnr nn't 
recommended hir, cnse s nivn heli, 

• 	S1.No. flame & deionAti-)n 	Ijate of nnott. 	flc'tilrr r.r.-'inot:Lon 
indic.tna nlncn 	In ATP ar, TRFC p nrl- 
of oosLinc'y. 	 LIbrarian 	 of CAT ru,rhatI 

BencTh. 

1, 	Shrj K.N. Sai<i, 	0-10-70 	 0-10-76 
Transmjs$Iion Executive 

• •. 	 AIR, Dibruoarh, 

• 	 He is also. intormed that Di: -ect;orate will be circulaI:in 
the ammc'nded cenirity oosition of hri ai!zia en3r; 1:e1y 7 nd 
other monetary heneft accruig out of t1iisrevir rirftr. r,f 
p:'orn'tion is beInc worked out and will be neirl in rtUC cmtr7,o. 

Shri K.N.Saikia, 	 & - 
Tranrnission E;'ecuLive, 	

( 	iii'-i•r 
o 	 ? 	

STATION  

Att 

/ 
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G OVr,RM !T OF L!'D D I CTUfA Th 	
: LII IN L 

NO.4/8/89 SVJ T/1 	

€w Defl, aed 22 
? 	. 	

Subject. 	
Inca 	1('b1 3. 6 of E SS.(Jflxe. 'l(s i'crj n lR/DD1s as o 

of ev 	
drf 	

WS crc;itOd 	
l 	r any.

Efl no.dtd 5,10.90 or inv.1 ohjectj1 	
tt 
if 

• 	 2, 	Objct Os rcsved In respon 	
to the dr!ft 

• 	 U st hv 
duly b1 c-xamj,npd in ter3 nStrUCtS Issued by 	

of Peinri nd 
 of 

rig Crr) 	tlii e t0 tIR! e 	nd icrui t!fl(: rj t Rj ($ 
I 	C:fl 23.10 84 	A finai eflgi bilj ty list s crcI1Jt.d 

for lnfornit0 arid record 

•• 	.(\ 	••.7 

. 

(• 

DIRECTOR OF PROG.;q.!(I R) 
for Director Gnrai 

To ' 	 • 

I. All Hds Of IR ttiOfls/DDIcs 
2, DDG(N)/D (ER)/D(T/,R) 
3.DGDoordarsh.fl 	K.0 wi 	 SEth, DDA_by flame) -11 	

th 5 Spare COp es 

, DD(p (Shrj I.L. Bhatja) with 5 spare 
COi5 

5 GUI. flie, 	. 
6, Spare C0pjs20  
7 Shrj a.c. Nayak 

soiation 	
, Presjdet 

Prograrrime.  Staf•f , New Delhi, 

for Dj ret0 G&ji1 

/RC14/ 	 • 
L 

L. 

4. 
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• KTK-2 12. •sh,Vj, 	Jigdish 	, 20,7,76 . 
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KTK-6 16. • 	 t. Sudhe 	S. 	1to 19.7.76 
24,11,51 	. •. B.ng'1orc. 

UP-2 17, Sh.Rjindr Kumr 7.8.76 ofilR, 
• 	

S  Gur, 16.8,47 Nj1babr 

•WB-i 18,. Sh.Prinpbt.sh  Ghosh 9.8,76 DL)K, 
1.9.47 	•. ' 

.• 

WB_2 19, Sh.Dobess Gautni 9.8.76 DDT, 
.25,7,47 	., 	..• 
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NP8. 76 DrV.jaya1 a 	Pd.it 135.77 DDK Hjnur. 111i49 	•••• 	. . 

HJ2, 77•-  sb.j,p, 	Pandva 165./7 .. 	4111, Ud.pur 
H - 28.9.52 	

0 	 • . 0 	 • 

1CTKlO 78 Srn,1-iN, 	V1jya1akshni± 3105.77 • 	DDK, B'iore 
31.1.49 . 	. 

M-1 •7; St.U. • 	Gujnrath. 3 0.7.77 CU, Bombay 
• 2.10.50 	. 	

•' 	 :. • 

NIL11 • 	80 Kothekar 29,7.77 • 	• 	1H, flung 	d 
3.?.51 	 . . • 

UP6 81. KupiV.[bhp 	Srtvstrv 9,9.77 • 	DDK, Lucknow 
- 	•, • 3,8'53 	. • 	. 	• 

UPJ7 82, • .1pi1nr rn Prdhnn 215,77 • 	1H, Lucic,iow. 
15.6051 	• 	• 	

• 	: 
0 

JK-4 • 83. ih.R.K. 	R'zd.n 	. 28.J.78 D]1, :rj 't,'r 
180.48 0 	• 0 	- 

/y Stcc. • 	
0 	 . - 

/ 	
- : 
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DL11 84, 	ffit.RenuBhrdwj 	
DDK,DeJlij 

	

6, 4,49 	
2, 1.78 	ti 

wf 28.I7 TN_7 	. 85, 	S Sr• 

	

 
9.1 	 134 	

- 
• 	• 	 0.5ü 
TN_3 	 h, 	

3n. :3, 	 &ilt, 	"IIJR'lV 

:I. 7530 

87, 	Sh S.K. Jrni 	 18.5,7 	
ct• • 	 .1,1,52 	 . 	 . 

	

8. 	Sh,C• Kh11ko:. 

	

 16,3 	
ci':; 

• 	
. 	 30. 1. ' 

• LJ 	(çri 	:3wn,nu 	y 	• h, y:: 	
I):1( 

• 	. 	
V f

t 	
I I 	I 

	

, I I • f 	j 

P-8 	91. 	•h.1c.j 4nnndbb' 	27.5,78  ).7.5 	 4 1h, 	 1 • 	 • 	 . 

	

OGUJ_? 	2, 	h,N•j Di0 (,T) 	 4. . 78 
 

• 	 i1.1.5 	 . 

Sh.fl, 	urgrj(c) 

	

 
27,12 45 	 18.7.78 

 
P-1 

	

	94.
2.6.78 	

C1$, ly(It'rb.(j 8.5.55 

P-11 	95. 	Smt,N Pdj Nrm1p 	31,578 	 Ih V • 	. 	 i435 	
0 

P-12 Sh. 	 Pd(fl 	bha R.o 	.13.7.78 • 	•iH, Tx'rti 

	

1.7,49 	 I 	 • 	

• 	

0 	

• 	 • 

UP-.8 	97, 	Sh,ff.L 	ien(ST) 	0 	28.7.78 	
IR I4thtLrY1 • 	 8,52 	

0 

UP_9 	98. 	h.AK Joshj  
3.3 • 49 	 11.6 78 	 IJR, 

	

K(—i199. 	Sh.
2.8.77 	

•Iit. N s):'( • 	

0 	25.6•4g 	
•••• 	.- 	

0 

	

WB8 • ioo, 	S1t,uchnrj t  
28.8.50 ..ice 	15.11.78 	• 	• 	•Ili, Cpi .  0  

	

Mohpjd Roshnn 	26.1279, 	:11 	TrJeir 18.),54 

.. .7/- 

- 

C 	 - 	- 	 - 
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0 	 . 

2 	3

S 	 4  
N1(_12 	

J. 	 .532 	. T, ,C11, 

CU, Boniby 
Senio 

	

22• 5 	
15,3.79 	

rj 
ty COUr 

we! 15.] 
Kfl_2 	l3 	S!t.Jicswr. 	 7() Hoh 	

9.27  16.5,53 
Gj8 	104, Sh 	

5,379 	
Th, Godj 2 105 

 105 	
mtKT 	

PrS
, 

	

28.1154 	 d 7.5,79 	
CBS0 107 Sh.T Moh 	0 	

5.1178 	0 	
s • 1 	 dr SJ1.PN thré 

	
28,5, 	

JIB, Gwpli 

27,1.51 	
0 	

0 

KTiç_13, 109,' SmtBi 	 org 	
0 

k) 	S 	

18.'67g 	
•Ifl, Bng p3  0  

• 	

•0 	

20.151 	
0 	

0 	

••, 
n, 	

h.sivk 	G,, 	
'0 

	

1.7.47 	GUfldj 	28.6 79.,  
iii 	ShI' 	

16,7, 	
S IR, Jcdiour 

	

MRj3 112 	
Gujr(SC) 	

CBS, Ng p  

• 0 
	 - 	

.' 	

nforit  
13' 	 cn 	wr 

• 	

0:. 	
• 	 • 0 	 . 	 • 	

• 	

27,,7y 1 	Sh . NG Mhe 	
• 	

• 	Djç 
BOffl 

0 	
23

$ 	- 
114 	

M1i 	
' 	.8,7q 	

• 	JJC 
7.1254 	 8 	

(on deput4. 	
to DPD; / 	 NeW 115 	L Ku 	Mflhik 	

6,9,7 	
Th, 	1flfldhr 

19958 	

(or dei)uttI0 
to DD, N -1 	

Sh1 

 

• 11,75w 	
'0 	 ••• 	14.979 	(o 	de u t 1179 	 to

1q•07. 	
Th, 

S 	
9.3,49 • 	- 

I 5 

3 	11 	Ii 	
0 	
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flhI4)U,Jr 
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D,_12 11 	 Utt1 0  

0, 30.3 i  52 
0  

7.11.79 DOK, 	D1hj 
• 	iR-15 Srt,Dy 	vr lr 

14.2.48 5.12, 7q VJJ, 

1-16 h, N.G, 	Tahgi rdr(C) 5.].2.7. 16,4,4 DDI' 

122,. 	511. R K. 	Tri pa thi 
0 

• 	. 1.10 5 	 . 7.127 
•. 	

0, 

. 	
.. if 	Nfiond 

W2_g 123. 	Sh. 	Swaan Cha1cr.borty 10.12, 3.1 51 . Ih,. 	t 

D.L_13 
0  

124• 	h.Ichd.Jce1Uddjn 
29.12.n 25,749 	

. 
CBS, 	DiI'1 

flL-14 125. 	Sh.S.S..Shrnii 
00 

• 	0  . 	31.8.47 	
0 

17ii,7 iri, 	DJ:1: 
• 	

DL15 Sh.Rm Sewak Raman 
2.8.45 	 0 

4.12, •D , 	D E3.hj 

DEL_1. 
• 	. 	0 

Sh.pr'&np1 Singhc). 
28.1151  

0 

0 	2r7.11.79 
DD K, D3h5: 

0  

• oll_3 128. 	Sh.1.K. 	Vain(C) 	
0  

• 1.i.1 ; 54 7.i.8 DDJ  , 	1nur 
• 	B1H4. 

• 
12, . 	Sh.H, 	S1VStV 	. 22.1.80 16.2 :55 	0 B

0 

CS, 	tnr 

4_4 130. 	t.Mèer. Borthku 

0 

 6.2,0. 1.12 47 . 	
•• 	

•• 
• •IR, 	Guw:'1.tj 

1.31. 	 YYs 

• 	0 

0 13,6.57  18.,80 CBS, Bob 

• 132 	Sh,K. Krishnp Mohn 20.3.80 0 7.8.55 •' AIR, 	Vljjçj 

• 	P-14 Sh,V 	Pt6es p f,• 	
. 73.8o 0 	• 6 .7 55  DDK, Hydrpbpd 

. 

P.15 	• it,K 	Vjn ygn ni
• 3.3,8ü 0 	 0 . 	 0 8 4.5o .. 	• AIR, Jiydrbd 

P-16 135: 	Sh.M,i.i1]eshwr 	
0 	

• 12.3.80 
0 

&IR 0 18.12 53 , 	Vjg1. 

P-17. 136 	Kurn . N, 

• 

14.3.56 	• 	-. 8.2.80 Ili, 	1Ivd - rh (i 

• 	

0• 

&rocato. 1 



p 	 - 

2 

2:9 
DEL._17 	137. St,Sdhna B.brdj 	 571 .80 	1R, DE1hi. 

19,5,53 	 . 

	

..TN-..11 :138. 	 Nrienri 	 1.1L7 	. 	CBS, t•1dr,  
21,8.48 	 14,4.80 	Seru.orjt" (U11tS 

• 	: 	•. .: 	 . 	 from 1' ,4,: 

1,4_10 	L39. 	h.K.K. J8rnbl.kr 	 U.7.80 	tilt, I 
9.3.51 

14p-11 •. 140. 	 1ciyn(C) 	 6.8.80 	AIR, Indor 
23,543 

MP-12 	i';i. Dr.Ôp. JoI4 	 11 , 17a 	AIR, 1nc1cr. 

	

• 	30.8.52 	 7,4.80 	n1crity cuts 
i1jef 7,4,83 

I'1P-13 	142. 	Sh.Sursh P'ndey 	 .18.8.80 	AIR, i'.uf 

• •. 	 15,9,54 

UP-12 	143. Sh.'.K. Pndey 	 0 	 28,19 	f111, Vrn -'s1 
- 	2.c.58 	 0 	 19.9.80 	SE"ni.'rity '...)rtts 

from 

	

• 144. Sh.C.K. $ingh(ST) 	 23.5.,77 	
0 
 OndeputtInto 

0 	
6,1o55 	 . 	28.9.80 	FPO, Ns11:. 

RJ_4 	1$5. Sb. O.P. D.E•1 	 5,11.80 	A IR, 1Jdjr.r 
0, 	 20.8.58. 

Rj_5 	146. Sm t. S h,? r da D. 13urr1 n (JC) 	24.11,80 	AIR, ,odimur 

	

0 	
11.3,58 	

0 	

0 	 . 

MR-19 	147, 	mtshV;.ShwSrpc 	0 	 29.12.80 	CSU, Botb::/ 
• 	

000 	 25153  

PUN-4 	148. IS mj  t. -P tj ya Bns1 	. 	j3 I5 	•1R 1  Chud.grh 
• 	. 	 25,1 0 57' 	 25.3,81 	sE!.ority '.ount 

	

0 	 2 ron 25,3,. 1 

149. 	Sh.M;P. Khn 	 0 	14.5.'81 	CBS,
f.  2,2,48 . 	 . 

BIfl-5 	150. 	Sh.A.K. Si' r)llq 	 16, 6,81 	111 JrrsJiUnur 
0 	 , 	 . 5,1.51 

•OR' '151. 	Sh.P.L. Ds 	
0 	

18.6.81 	1fi, 	ib1ur 
• 	J 	. 	

0 	
1.7.59 

	

• ' MP-14 	152. 	Sh..J .P. Pthk 	 6.7.81 	diii, Jn. 

	

0 0 
	 1,4.48 

4.P.15 
0, 
 13, 'Sh.S Ø K. So1nki 	 .23.3,81 	rIR, InlorE 

2),5.56 	 0 

Up-13 	154, 	Sin t. W! kh,-):r i lum rvstnv 	26.8,81 	• 	IR, Lukio/ 
o 	 23.1.40 	 • 	• 

	

•0 	 0 	 • 	

.. 10/- 	 0 

00 	 00 
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* 	WB_10 15. Ji 	OVrt .1 	1 U1'hr ice 
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D1L_18 15G, 	rt.1cirn1i 	hnr, 
14.1..5& 11 TV 	 rt 4,]18 

DLlc) 17. 	t;.Tgv)nc1 	K:'iir 
1 . 	DI)K, 	Dih • 	• 	

. 0 • 1L : 81 
GUJ_g 158. Sh.V.IC, 	Meht. 

5245 
. 	I2;g 

- 

AJR, 	Bhj . 	 . 	. 

.GUJ_1 
0  

159, Ku.BL. 	Prl t1(.T) 	. 
1.656 oda.  

MP-16.  KUn.1ri1Sh 14is1-r p
1.2.58 16.2,82 ifl, 	Chhtrrtijr . ,. 	 . . 

GJ_ii  

	

h 0 V 	K. 	Dnvr 
i 	1 	l 

..t. 	• .3,82 

GJ12 162 Dudhrc.j 29.182 I11 2D.755 LtjJçt 

G.UJ_13...  Sh.IV;pt,i 
0 

6.332. 5  3 38 IR 	Brod 

• 	. 
 Sh.I.fl 	Joshi 	. .  1,6 54 

1j•• 
. DD1c,RkOt 

DEL.20 165. flitJ'1 fljU 	$lck . 11.1.53 2241 	
' 

CBS 	De]hj 1 
5.4.82 

Tri P-2 166, Sh.Mnnoj Deb Brma(T) 
28.8.48 

16,4. 82 g artj . . 

PL21, 167 
S. 224 .2,:. DDK, De]h 1,8 35 

DJL22 

.. .. 
 Sh . .k.M 	Khosla 21J.2 ESD, D1hj . 19.2.60 H 15,82 

•  Sh.V.fl..Vrtjc  
0 CSU, 	oby 

170.:; Sh.De,k Shdg6 
1,4,53 	. 

. 	24,i 	. CU, Bpby 

 2h. Shj v 	G 0 	(&C) 
11.11.5O 

. • 	.. 

26 10 81.  

 5rit. Ku sum 	Shri 	(SC) 
15.4.48 	. ,. flih, 	hoh1k 

17.1,82 
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M23 	173. 	h 	Jhrd 	(SC) 	 153,2 	 i 	1 
174 	8hiT 	h 	

,
u  i; 	(ST) 	

J:R, Jr s 	• 10341 
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BIH 	.17, 	Sh. 	S1Thflk 	(3( 	 14 6 S2 	Ifl, 20. 1 5r, . 

14Pa7 	177 	htj 1cnG 	(ST) 	236 C2 	AIR, Jhi )u r 
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\ 
Govcrl)j)lcfl 	Of' Djpor torate 

........ .... 

	 . 	 - --' - 

u1Jo.( fl)/91J() 	
Ne Delhi, 

dCtd th3 11th June, 91. 

.1 
The Director General, All Ifldia fl.dto hereby apojjts 'OOlfl 

the Transj550 Exeotive as given in perso 	
iho belong to the erstwhj1 

C eiorr of Staff 
Art 1st 1Clarp' Gornmprt sert3 	eu at 	wl.th t:hat; of ion LocutiVo as givt in Annerii to the rnrjo of Prog'aii 	.Uxecutj 	

n a temporary Capj.t)r in the pay' 
caLe of '.2Cflo_3500 with effect from the dat'c they take ov 

chnrgp at th reSpectjv AI Station/Doord 
	F 	Kendra 

iiICl 	
lnt each in Arine15_i & 11. 2. 	All thu rorson indicated th Ann

.1 & II, except tho0 whOse servIces have 
beGfl placed at th disposal 

Of Dircctort 0eneral, Doordarslian may be relieved of their 
du ticss!1ediate1y witi) the instructjo5 to report for duty at their ros.eCtivc, 

AIR St3tion/Offe Of potj 
	In the case 

of tho5o 
OTicja1s allocated to Doordarsh 

	
a separate order about their posting at different Kendras of Doords1i 
	will 

b iSSucd by 
the Doordarshafl Dircctote and they will 9fly be relieved after recej1)t of 

SUCJ an brdr. Copi 	al re'ljevü1 orders way he sent to this Directorate/Doordarshall 
 Directorate, • as the case may be, soon- after the pron)ot005 are relied from the respective Statio11s/1(pr 	

of All Indjr Radio/Doordah 2 	' All the orso 	
Indicated in Annexures_i 	II will be on, 

probat lOt) 

for a period of two years with effect from tho date thr take over as Progr1 
Ex€ ttv at th0 Statjon/Ottj0 mentioned again 	

each In AnnvT.. •0 	 Ufl thjj JO1fli1g. 
duty as Progranp Execut 

v0, thej1' blo- 
data in th (flCOsccl PrOforma iflClUdjn 

thii chax'e assumption rejrf uy bo son. ts Dirctor.atc/Dd 
	

Directorath 
for furtI]r 	

A Copy or th cI]ar 	asswptjo1 

rpor in respect of 
PCrSOnS. 

who. will join duty as EXecu(1v 	'Li) Ooor(jaII.1 n 	b 	
to this Directorate 

for referel)Cfl rind record. Pr 

Th 
 

Annual Probation Report on their %ork and conduct, 
in th I)resc1ibl Proforlila, way also be sent to this Directrate/ Doordarsl)an Directorate 

'at the approprj 	time, as rnTi,1 
for in th rele'vnnt 'flStructjo 

P 
- 6. 	

' 1Iiiil Version follo.,s. 

flrEfdr . cQc- 
.L/ 11UTIh )- DEpIYJT I. 

DIjECIo OF JDMI NI STRI,TI Ot1 FOfl 	
DIRECTOR jENrflAL 

Attested. 

c. 
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, 	\• opy alorigwith 	nncxus Iorwarded 

1. All concexned 'Heads O 	Of 1ce' ót itI/Sttth/Offjces. 
/ 	2. PS to DO, /IR 	o r.  

3 • PS to DC, Doorcjai'sh 	f,or information. 
)+I.  '.PG:Doordarshan (Shfi K.C.. Seth) with 10 spare cOpies. 	They are requested to issue a separate order ,  specifying the place of.postinr of the persons posted in Doordarthan ann endor;o cotcs10 this Directorate and the Heads 

5. 
of Statton/ Office:; where'thoy are presently posted. 

DDG(NER)/DDG(WR) •,  6, 
• 

Pay & Iccounts Officer 	Py&Acounts Office, iIR, Bombay! Calcutta/Madras/DelL)j 

• 	
7. 

:/Luc know with four spare cop1es 
Vigilance $ection/flA.Sectjons of DG:hIrt/computer Cell, 
DG:IJR, NewDelbi.. 	•• 	 • 	 H 

 S.VtI Section with .'200. spare äop1es.  The, President, Programme Staff Association , Ilud Floor, 	)road- casting House, New De1h1 	(SbriS.C.. 
• 	 ,, 

Nayak, PEX 	iIR, New Delhi), 	 . : 	 . 

All1 the individuals Concerned;. 
 
 

Peron1 files of the Officers concerned. 
Guard'File. 	 "; 	 .. ' .• ,'.13. •Spar,e Copies - 300. 	 • 

' 

For 	0RGE/L 

1/3/i I 

A, 4 

d~' k Ls 

0. 

0. 
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S1.No.,. Name' 	. 	Present 	 •os.ting on 

.77 

Sh.C.L Redry 	 AIR, Cuddapah 1 	AIR, Kurnool 

Sb A.D Chauhan ( 	AIR, Rajkot 	AIR, t.ihmedabad 

• 	3, 

 

She Stzin Wangchok 	AIR, Lob 	AIR, Leh 

i-. Kurn. •Pushpct Sharnia 	DDK, New Delhi 	DoorUarshan 

5. Sb '  V.11. Jagdish 	AIR,'Dhadravati AIR, Sawai liadhopur 
......... 	. 	 .• 	(on.Deputatiqn). . 	. 

6 . . She N.y. Rainesh 	.1 	IIR;.Mysore 	AIR, EOadravati 

7. b. 11. Mallikarjuna 	AR' 13nga1ore 	AIR, Bhadravati 
'.i Flurthy 	 . 	• . 

• 8. Srat. Shylaja Dovaraj 

9. Sint &ThaS. flao 	AIR,.Bangalore 	Doordarshan 

0 . Shri RK. Gaur 	 AIR, Najibbad 	AIR, l3areilly 

11.. Sb. Pranabesh Ghosh• .DZ)1(,CP1cutta 	S Doordarshan 

12. Sh;Debashis Gaitn 	DDK, Cautta 	Doordàrshan 

13.. She A .K. Dwivedi 	DDK, Lucknow 	Doordars han 

.i+.. Sh.Alolc Shukia 	DDK, Lucknow 	. Doordarshan 

15. Sb. AK. Mohanty 	DDK, Cuttack 	Doordarshai 

i6.. Sb. SN.. Subrwnaniarn 	PDK, Mad.ras' . 	.Doordàrhan ................. 

17. Shri B. Arumugain 	DDK, Madras 	Doordarshan 

Be Sh.S.Santh1akrishnwi 	DDK, Madras 	Dobrdarshan 

.19.. She Opinder Kr. Ambardar AIR, Kathua 	t1R, Lh 

Kum.N.S. SbirodJar 	AIR,.Bombay 	Doordarshan 

Smt. K.Jhansi K.V.Kumari AIR,Vijaawada. AIR ,'Nizainabacl 

2. She K.N. Saikia 	AIR, Dibrugarh 	/JR Tez 

23., Sh  S*flamanujharyai 	AIR, Hydeabad 	AIR, Vijayawada 
I 	. 	 :' 	; 4 	 1 	•. 

2. 	Kauajwidin 	AtR, Tiruchirapalli AIR, Trichur 
$ 

. . . . . 
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:-1e.-; Al 

/krtJ 	1)4.Sbah 1.19, 	hItnod.ba 	•.•• DoorUeri1itui 
:- 

26. 	St. M. Sudkac Rao \.AIR 	Warangal; AIR, Kothagudam 

27.' Smt, 
" 	*4•' 	' 

Geet 	Gop41akrLsh7 1L3j, Madras AIR, Pondicherry 

28. Sb. 
n ULn. 

U.Iaghtiathy 
I 	

d 

IIR,Mac1ras AIR, Tiruneilvelli 

2. 	Sb. V.6. Naraan &l,CBS ,I.adras DoozdarstwL -_ 

30, 	Sint • 

	

, 	4tt 	 I 

	

Stw.n blata S harma 	L MtAIR 1  Nbij b1hi 41R 	K uruks he trt 
p 

$1.-Kultar'Sinh 
'p 	• hL 

)i4 LD,AIR,New Delhi LIft 2  New Ielhi 
. rL 

• 	d.e . 	•' 	 .. ,:i; (Retiring. 	ir3i 1101-.- 
192) 

Smt.. Saroj .Sharina.JCBS.,4I,New Deib.Poordarsban 	. 
........ 

. 

i3ulbul.Dose: 11R,Cuttack .AIR,.Jamshedp.ir 

3 ,  Sh. K..F .J .Vidyalankar 	C3SAIEL,Byderabad. 
L 

£IR, 	.nantapftr. 	t 

35, 5h. D N.Debnath AlR, Qalcitta Doordarshan 	* 

: 36,...$int. 
• 

•S. Lata ptht 
S  

Patha 	. Bhip1pt 	• 	. 
Moo • 

37. ShY A.]).Desbrnukh AIR, Pune AIR, Sangli 

3a.';sint.. 	udclebiha1 ,9$,AIIL,Bombay AIRfJa1gaon. 	• 

39,...$int. Pr1nya V.. AIR,1angli 
Deosth.able 

'O..Sh.:Rajj..Vrnr AIR 	Nagpur AIR, Rapur. 	..:.• : 

4-1 • 	Sh, S...J.hi.rsát AIR, Ratnagiri. AIR, Panajt, 

42.Sh. Ishwar Cli. Sarmah 	AIR, Guwabati . 	. AIR, 11a11ong 

p 

+3. St. Sal4r Ilussain 

+. Smt. KurrA.id  Bhatnagar 

5. Sb. BhagWau Dass 

+6. &nt. Sipra flasu 

+74 Kum. M ir Bliattas alt 

 Sb. S.C.Sharma 

 Smt. Chiruhala NEre 

 S3. Dalakrishafl 
l4ahéfldru 

 Siit.Ma1ini Sh€bhadri 

 Srnt. fl. Urmila 

53.S11t. K. Gown 

IIR, Port Dlair • Doordarsha 
S . 

AIR, New Delhi 	Doordarshan. 

NC, tfl,New ,  Delhi Doordarthan. 

AIR, Calcutta 	poord.rsh. :;• 

AIR, Calcutta 	Doordarshan 

•RK. Jammu 	AIR, JalaXid!)ar 

/JR, I3hopal 	• AIR, Ind.rre 

DDK, Jalandhar 	1oordarsJ1an 

'AIR, Dagalore .,: AIR, Dh4rwád 
A . 

AIR.CBS,r3angalore AIR, Bhaaravatt 

AIR, Dharwad 	AIR, l3arigalore 
• $ p ,.  • 	• 	

5. 	S  
• 	p. ,  

p. 

c1, 

). k. 
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Sh.S.flain3cr ima M.R, flombay AIR, flajkot 

-55. Sb. 11 ,1( . 	I'anii;r DD1( , IIrnednhad Doordrtr hnn 

 Sb. N.R. Naik AIR, Daroda AIR; Rajkot 

 Sb. V.G. Davo AIR, Rajkot AIR, l3huj 

 Sb. M.R. Mavli':er AIR, Daroda AIR, Godhra 

 Smt-sushatli Kohli AIR, New Delhi AIR, Najibabad 

>60S1-1. Anup Kr. Roy 

• 

AIR, Sllchar AIR, Thr 

 Srnt. Chanchal Virtnan -L AIR, New Delhi Doordarshan 

 Sr.it. Rita Icashyap ESD ,AIR,New Delhi. AIR, Gwa7.ior 

 Sb. S.N. Prlban AIR, Gwalior Dooi'darsban 

6+. Sh. P .K. Tripathi AIR, Gorakhpur AIR, Ranpur 

650 Sb. D.P. l3anerjee ESD,AIR,New Delhi AIR, Almora 

• 66.- Dr. Vij'mala Pandit DDK,Raipur Doordarshan 

 Sb. J .P. Puiclya AIR, Uclaipur AIR, l3answara 
(On Deputation) • 

 Smt.H.N.Vtjayaiani DI13angalore Doordarsbaxi 

 Sb. Shailendr 	Pradhan DDK,. Lucknow Dôordarshan 

 VSh. R.K.Razdji !)D(, Srinagar Doordarshan 

• 	•71.Sint. S. Sarda AIR, Madras Doordarshan 

72. Sb. Zero AIR,Tirunelvelli AIR, Trichur 
V 	

V 
73, Sb. C.Khalko 	-, : AIR,.•VVCalcutta AIR, Purnea 

;.7'.Ns..Kala Krishnamurty AIR,liydôrabad .•. AIR, 	nantpur 

•75.Sh. /.N. Velikata Rao 	: AIR, :Hyderabad AIR, Kurnool 

76. Sb. K.3.1n8idbabu• •IiIRaranga1 	V AIR, Kuriiool 

77 Sb. M.J..Dajir 	-: 
AIB,:.Ahnledabad Drdarshan 

.78. S. R.Durga.r-taj V AIflHyder  bed Doordarshan 

• 	.79.. 	.:s.. 
V  

N.Padiaja Nrma1a AIR.Vijayawada. AIR, Warangal 

8O.Sb S A 	Padnnha Rao AIR, Tirupathi AIR, Cucldapah 

I'5eena AIR, Mathura AIR, /tlwar 

 6. 

- 	- 

q 

-3 -• 



2. ,Sh. 	A.K 	Johi Mu, Najibabad NSD,/JR,New Delhi 
* (On Deputn.) 
'i 	'. Sh.11 .R.Sa1;yanarayna /JH, Mysore 1.111, 	Gu1btrcn  

si-. A1I1 9 	CJ.uttn AiR, 	11;nrtbn;h 

85. Sb. 	i'l.A.Itohd. 	Roshaji JLlli, 	Trichur Idli, Caitcut 

86.SmL. T.S. Chayya CSU,hIR,Dombay hIR, Satara 

 .Smt.Rajeshwarj l4ohan Afl,Trivandrum /IR, Coc bin 

 Sb. I. Nathaj 1UR, Godhra MB, Ahmed6ad°' 1. . 

 K un • K au b 1 S harm a I B, Ri c h i MB,D arb ban ga 

 SmL 	K.1. flndothari CDS,hIR,Madras Doordarshan 
•l1 	Prasacl +: 

 Sb. T. Mdhox R,,Trvidrum Doordarshan 

• nt. 	Ii:uyriini:i Mit, 	IiWiga]oro Mu, 	If str:niui 

 Sb. 	13.G. 	Gujdr 	'.k/Ili, Naper . MB, Akola 

 Sb 	Ttn Seiiak Ratnan ESD,AIR,New Delhi i. IR, Bareilly 

95; Sb. Prom P1Singh 	.': :PDK, New Delhi Doordarsha 

9S'. Sb.M.1C.. 	Batt 	':j-,tD, Cuttack Doordarshn 

I 

r 

• 	•,. . 	. 

 DC DhJ/TIA DEPUTY DIR OF IDIUNISmATI0N(p) 
Foi i 	DIRECTOR GEWERAL 

.. . 

14, 

:- 6 	-: 

I- 

L 

(4  

Lirocato 
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0_I. 

€NDEDFOPPROMONTQJJ GR/DE 
.VLNNE)UJPEH TO 	 OF PRO GRM 

6. 

•• Sl.No. 'Name •" 

-•---.- -- 
- 

Prent 
Postjn:' Posting on 

Promotjcn. L 	-- - - 
- L. Sb 	Jaswt Bi 

r 
NSD,AIfl,New Delhi 	h7. S,AIR Shillong 

2. 	Sti 	b N. 	Th DG .A1 

Srnt. Jyoi S. Shah 
AIR, RancIi 

AIR, '  Brnbay Doord-i an 
Sh 	N. flangiah 

.. 
AIR, Madras 

Srnt 	Ni-Sukunar AIR, f14dras 

, 	 han  

6. 	Sh, 	C 	13 	o11cj 
4 

AIfl,'Rajftot 

AIR,Tiruchlrapallj 

Prabliakaran 
Trjvflfldrum ,AIfl 

Doordarsjai 

8. Fui. Sushjna Tiwi 
AIR, Dhopal AIR, Jabol ptu 

9 	Sh 	R 	Hlppalcraonlcar AIR, Bbay om AIR, 	}Iydorabacj. 
t. Renu Tneig AIR, Kurseong AIR, Gano1 

Sb 	K V. Ncum AIR 	a3kot Doordarshai 
&nt. 	Lalni lijrc 

• 
AIR, Ne01 hi AIR, Shimla 

Kum. 	N. 	Gomathy• (On Deputn,) 
AIR, Mada,s 

AIR, Tiruneilvelli 
1t. C.p. DhAilagar. AIR, kicknow 'Doordarshan  
1. 	Sb. 	J.L 	Shah 	

• DDK, 	ing oordarsIii 
Sh4 K'.. flanaprat1ap 	AIR,Trjv1drum 

' 	AIR, TricIjr 
Sh..'A.j(. 	Sinh 1R1 	atna 

Gajim,r 
DTPr4,S f AUR t flew Delhi 

AIR, R-iipur AIR, Bareilly 
191 	Sb. 	MM. 	Zafar T3 e .7 AIR, Jabalpur 

AIR, Jagclalpur 
20. 	Sh. 	S.N.p. Verma 	

- AIR, Ranchi Doordarsti 
21.'SI. 	fl.G.Nailcst DDK, 	onIbay 
22, 5h. S.K, Oberol DDK, Delhi 

Doordarsti 

Doordarstnn 
23 	CoiL. 	P. AIR, Madr,s Doordarsl.ian 
24. Smt. Kainlesh Rem 

• DDK, Lucknow DoordarshLol  
C N.KrishnanacIiar : 	AIR, 	flangalore Doordars1ji 

avvOte 	
S  / 
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Thaltur DDK, New,Delbi DoordarSh1 

DDK, fldD. hi Doordarshafl 
' 

3bi V N. Mul1 

Sh. 	,Abclal Ilimocl BK 	r1 , Sr.agar P. K. 	Srinrttr 
4 

Sb 	N nilubo  Zc'lang 

4' 

AIR, Kohfra AIR, 	aighat 

&nL 	isha1 Kth ian, Kobna AIR,4 Tura 

Sint 	D. Si.mte IIR, Koh1ia cas-at 

Sh. K 	Chanc1rartY AIR, MathaS Doordarshan 

AIR,. Gcwahat- DooröarSh3X1 
Sb. Alice Tinuflgpi- 

31+. 	Sb. 	11.11. 	Mix:chnfldaflt AIRiBombaY 
7. 

AIR, CbanclerpUr 

Sb 	S .I 	3inh JIll, i3bagalpUr AIR, Hazaribah 	 - 

Sb. 	T. Maliavisliflu DDK, Hyerabad. Doordarshan 

37 ,  Sb. Kabba  
VT3s 9 AIR,D9inbaY Doordarshafl. 

Sb. Dbds Mukhorjee UP., Calcutta Doordarshan 

Sb 	N.i. Maliaptra DDK, Cuttack oordar 

1+0. 	Sb. ,Igsa 	hsjna 'AIR, Dbrugarh AIR, Tezu 

si s. 	Fngh DDK 7  New Delhi Darsian 

1+2. 	Sb. 	Choflc.tci 	Mohin DDK,.New Delhi Doordarshan 

1+3. 	Sb. 	J.Pe 	Tvinnjlgl. Kurseong DoorarShafl' 

Si . 	I 	flala 	ha1harafl 	AIR, 	Tri hur. DOOrdarShfl  

Sinh DDK, Now 'Deh 1 oorarsh i c1 
. 

ESD AIR,N?w Delhi DTPES ,MRNew DoUi 
14.6. 	Snit. 	S 	Tandoil (retiring on 

31 .8.1991) 

1+7. Kum. PervOi-Z (J9öpor •.VB,AIR,Dornbay DoorciarShan 

1+8. Si. Lobang Nuroo JLIR t  ,Lh AIR, Leh 

• 1+9. 	Sb. Azitnuddill CBS ,AIR ,I3Lopal AIR, Balaghat 

Sb. 14 .A. Sheta AIR, Dhuj AIR, Churu 

Sb. J .S. S harm a' AIR, K ban ciw a AIR, B ala c hat 

Sb. 	P .8. Fnrl.rli ESD ,AIR ,Nw Del hi NC, New Delhi 
(Physciclly 

. han dic apj d) 
/nQ  

\ 
0 0  - 	•1e• 	9 
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3. 	Sb. 	J..s 	CIIaUI DDIC, New Delhi DOordarshan 
s, .Umahcbast AIR, Lüknow Doordarsb an 

Sb. 33 P. Shrma )jK, New Dej hi DOordarj 56. Sb. Mir ZaLr hi Khan CDS,IIR,Hydrabad JR, 4dilaiaj 
Tongshao Konvk /IR t  Kohina 

- -.-- 
it. 	Khi; 	'1ii_U 	KejJ Mn ;"Koji-i tiln 

hIll, 	Tezu 

S I] 	;,c 1.11d 
rui  

hIll,t1Cohia hIll, Half long 
Sh. Sureniler Ki. 

CBS,hIR, Chandigarli'boordarphnu  61 	
I 

. Sb. SR. '(adw .1 

hIlliatna 
Sb. Kunj Ks!jcre 

hII 	Bhtalpui 

AUtSbjm1a hIll, Churu 
Sb. M K. Stnh CDS,kIfl,atna hIll, Hazarjba 

K; Sati.h 
hIll, Hyclerahad Doordrslian 

Sb, 	V.K. 	3hI'!; hIll, PatI]a hIll, 	flh1t:alpur 
Sb. R.P. Gupta hIll, Bombay 

67 	Sh 	Sbpli Ciiand 	Das hIll, Calèutta 

hIll, Chanlcrpur 

Doordarshn 
'. 8r hIRe 

fb0r1ars1n 
• 	69. Sb. A.K. Mathur 

/ 70. Sb. S.11. Sen 

71. Sb. Chirimoy llfljan Das 

• 	72. :•Sh - Subhaii Suiya1 

73. Sb. Satish K. 13hargv6 

7. Sh. h .K. Sarbrdijçaj- i 

T 	7 5.ShAbdul flashid Bhat 

.Chbis0 Sangtajn 

77. Sb. D.K.MaLtra 	1 
.....78. 	h. 	rafl Kr. Panja' 

7 	Sh.. V.K: 

0o Smt.:prenia1a Devj 

Srivnstava 

AIR, Jaipur 	AIR9Sawal Madhopur 

Stidi ar Door(larshan 

hIll, Silc bar Doordara(j-) 

/LIll, CaicLztta Doorrlarslian 
IIfl 	flhopal 

•1 

Ufi, Shaliciol 

DDK, Calcu tta Doordarsii 
DDK 	Sflagar DoorcIarsIi 

!)oOrdarshn 

DDK, c&:cutta: D orJrdai.sIii 
DDI 	Calcutt a 	: DoorclarsI.10J.] 

DDK, Calcutta Doordarshan  

CBS ,41R ,Trivuiruin Doordarshi 
IIR, 	Gorchj 	

.. 
. 	 Ifl,Chatt1)ur 

i; ... a.. 	10. 

.5 '. 

11 
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82. Sb. IshwarStnb ., 	New Delhi 	Doorciars ban 	k 
33. SbM Dal5u Rao, 	. 	AIR'Hyderabad ,, AIR,Adilabad 
81 4.. Sb. Sudlitr (.handrDas 	AlflfCa1cutta. 	. Doordarshan 

: 	
•:: 

8. Sh. Ra!nKiban 	.. . 	I4IR.Shtnhla 	AIR, Klirukshetra 

), Sh.V..Kann 	. .....AIRNaijras 	,.,. 	Doordarshan 

87 Sb. JC  II PLpllwaL CBS',AIR,Jaipur .' AIR, Danswara 

Sh. th.r Sen 	 DGDD 	 Doordarshan 

Sb. P E Pachu 	 IRCochiti 	AIR, TrLcl]ur • 	 • 	
'. 	

. 	 .. 	 - 	 . 	 .. 

Sb. Dhhu 'ai 	 AIR, Gorakhpur 	Doordarshan 
• 	 . 	 . 	 • 	. 

Sb. Sornnatb Sujian 	DDK,Srinagar , Doordarshan 

Sb..A. Sbinge 	Dharwad 	Dpordarshan 

Sb. V.fl<x)asiekharj- 	DDK, IlydErabad 	Doordarshan 

9. Sh..K.V. Ratnwii .• 	DDK.Hydérabad 	Doordarshan . 	.•., 
Sb. 'frP R ju 	 DDK,loW Delhi 	Doordarsban 

Sb.i,Hans Itaj Naik 	DDKNew Del 1  1 	DoorciarsE-jan 
S 	

S 

Srit 11. Kbancllra 	DDI Calcutta 	D0rdayshan 
S 	 / 

C 	t, 

. ? • 	 •-, 	 S 	 • 

('J/. BJIATIA ) 
DEPUTY II PL3T0R OF ADMfl'JISTrtATION(p) 

For 	DIRECTOR G1iNFiAL 

el- 

- . 	 . . 	

2,•,J • 	 - 	 . 	 . 	 . 	 .. 

. 	 .. 

• 	 . 	
.; 	 ;. 

,•S5S 	

..

Ik 
/ 
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.00VL p.inni cs: 	a 	p 	J 	/ 

J))c't4O3at(f 	nI:LJLi 	o( 	A 04 

'1(8) 	 ,'I 	N;' 	.1, eli:; 2nd \u ::u s,i8 

4'lOfl)J'JJ)JM  
(1 ff 

St:JBJCT: 	Al India Eliibi1ity list of  
T rn sini s sion Exe cu ti ye s in 
W11 India. Badio/DooraSsh8fl 
as on 1.1 . 3.982, 

•• S 

In continuation of this Directorate Memo of even 
number dated 13,8,1987 the names of Tx'ensm:i•sLon Executive: 
who have coinp1øtrd 5 years service as on 1.1.1982

, 

 have b.3rl 

added in All India Eligibility 1st of TflXs, ti1çirig iut -: 
account the Lid-hoc service, if any fo11oed, by regular 	S 
ippoin tinen t in pur aiance ol' the j udgc'man t delivered by .  
Honible Con 7 r1 Administrative Tribunal Jaba]pu: Bench in 
T,I1.19o,1255 of 1935 and Hon 3  hie Central Adniinisrative 
ribunal Bich at Calcutta in O,A.No,671 of 1987, / copy 

of the revised Eligibility list is forwarth'd herewith. 

24) 	It miy. he mentioned here that revised Taigibiiity J:; 
has be en nrep;,red iii accordance w:. th the judg m'nts dcliv e:od 
by to henchoj of C,l,T, as in.intionod above, on Che basis 
of dates of continuous appointinEnC as TRFX, subject o tho 
maintnance of annual inter-se-seniority in the respc'ctive 
zones. 

3 • 	 The L 4 	list r 	'- 1 	be c1rcu1atd by the 
Heads of rIR S tations/DDK Kndras amongst the TREX2 working 
at their Stit;ioI:/KEr1dras and a certificate to this eE'i'ect 
may be ent to this Directorate to Director of programmes  

rcpresontions, if any, received from TR1Xs my b ncrt 
to .DP(Per) by name la'cqj3t by the 19thA 	St,J98E along  

COiflfllOfltS if elly, 	iiy roprusc'nThation recéivad 1n the 
Directorate. after due dllaCe will not be ontora 4 ned in any 
circumstances If no represeniatic:is are  rece:Lved? 1Iuad 

nn/Kendras are rEiqUOSt;dl to send NIL 11  report by 
August. 1938, 

A 

I ? 

4. 	Furtherup-dated senior:;ty list will be prepared OnO 
c:culated to all concerned at the nppropriat time, 

(S. "Subramony) 
Director of progrtm;1is ('Per) 

for Director General 

S S •S  S • S S 0 • . .2/-- 

~
Mt 

Cl - K~ ga~,k  
Uyoct.. / 

01 

/ 
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of . 	3(;n t.on;/DD  

Jill, CIcutta. 

3 	f)DG(NE) , iI11 Gauhati. 	. 

4. DD3(W), JIR, Bombay 

5 31 Dioc;or Gen€rl,Dte.Genera1' o.f,poordrshan, 
M raid i Hou S e, N e i Delhi, . 	 S  

?, 	SPar - COpJ..S 	— 	 . 	

0 

0 

Cc3t 	1. 	 ib 

F 
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F 'I) LL :r liDI JLI GIBILI T LI ST OF  

:I;(;IIT1 V% 	1W .LL TIID.1.A 
- 	

.L ?W.LU/J)1 .) U iU)Ai t 	N J 	Oil 1, J. 1l);. 	
. 	 * ,- 	

• 1 

• Z0fl31 . 	S.No. 	Najue mc1 	Da) 	 Pront 	R(1ark 

• 	dat' of birth •. cOfliflUOUS 	posting 

rity No.. 	
apppint- 
IUE3flt. 	 . 

± 	 LLI 
P-1 	1 	S/5l'ir:. C,L.ROc3Y 	 11:2.63 	IR Cuddapah  

• PON.1 	2 	3N,TangaRgi 	. 	•275.63 	CBS Chndigarh 

K,iI13 	6S1SthWfl1VUfl 	 2S10.65 	CB 	Bombay 

R:J-1 	4 	aiflalifl Maflg1afl. 	16.11.65 	IR JaipU 

•ITici 	5 	sint ici. Divigi 	27.1.66 	AIR. Dhrgar 	R;Ied 

0 	

0 • 	on 31.X.82 

TK-26. 	ppf..n3j( 	. 	3.1.66 	AIR Dha4a 

N.S,!aflathfl 	 2.6.W 	AIR Mdra 

8 	5mb. V.S.KriS11flarnUithY 	19.7.c 	u]c •Hyerabad 

UP-i 	9 	Rjn Nurti 	 6 0 10.69 	AIR Almora 

• U2 	it) 	S 1 1,Kui'1 	.. 	
;lIR Lu1oW 

II 	iLB,Dabhad 	.. 	12,12.69 	AIR Npur 

pTJN-2 	12 	Oni PrJcash 	 . 5.1.70 	AIR Jalandhar 

• .;__J-1 	J3ai Go pal 	 6.1.70 	 Deh1 

- TR-2 	. 14 	P •pT,.1Dha3car 	 .2i 	 IR Trichur 7O 

15 	Smt. S0.P.Ntdk 	AIR Bombay 

16 	K.P. PilaclkO 
	2.11.65 	ii $1i 

J6q.-K-1 	17 	P.L.KaU1 	. 	 : 
07 0 2,70 	CBS SrinagaT  

18 M.N. Gosami 	 . 	11.3,70 	AIR Gohati 

/ 	 ------------ 
• icn-.a 	19 	B.T,R1tU11fl 	 . 	.. 22,4.70 	AIR C1iCUt 

• 	ifl- 	20 	shok 1c.Mn.a 	 . 11.3.70 	IR NPU 	. . 0 

21 M.P. Dkzhini 	 22.6.70 	fLuB 4ihi 

• 	AP3 	22 	.AP. Jaii.th 	 1.7.70 	AIR H'derabad ReicdOr 
22.83, 

23 	pr*m C.1thani 	 5,8.70 	AIR Uaaipur 

9 
•01•••Ii • - - 

ted 
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LN.2 •..'i fjr']jtjr 	. lar 19.8.70 PIR T.i.rch1rapiii 

OR.1 2? 25.8,70 A:TR .3eypo3 

0112 26 R, C. 3.9 	69 .. AIR Sjnbat par 
PUFT_.3 27 .,Gcbindprj 2(3.8.70 tIR J1rih ar 

i 	IM 	1. I. 	H 	I : I , • 	:)ui 
J aillullu on •U.9.84 

KtllL4 29 I.]has1rjn 1,9,70 .&IR Ci1±ct 

KR.5 30 R,V,Pot1 	. 	. 1.9.70 AIR Triàhur 

MGH1 31 R.C. Dey 	 S 6.9.70 aIRShil1ong 

W131 32 SMn 	 . 8.9.70 AIR Calcutta 

J&K-2 33 J,PeBht 	 . 	. 16.9.70 Radio Kashmir 
Jaintnu 

1,1GH-2 34 
'-. 

1, 1JI(-Jd1) ' 21,9,70 
-- 

AIR TezU 

DIL-3 3 BUd1i Prk.sh 24,9,70 CBS Delhi 

36 . LC, 	nend 16,10,73 jR Delhi 	Vol. 	c;ti1- 
c' 	1,7.84. 

AS .Jhi,th. flbh,a . AIR (auhati 

S  33 R,iHhari 12, 11.79  IR trun1velj 

• 39 S;rn'aj 	. 15,10.70 CBS Madras 

TN5 4 G(.!.Ihans:Lv 	fain aoo AIR Tirüe1ve1j 

NR-5 41 Lx.. S 	(oi].kar . 7.12,70 AIR Puny 

K2Rr6 42 K. liav1nthan 21.12.70 A IR Calicut 

.5.. 
43 B.Vühv 30,12.70 AIR Vijayawada 

hJ-3 41 IJ,D. 	ÜJ C 33,12,73 AIR Jaipar 
45 . 	B,1c.astrv 	. 	. 11.1.71 AIR Vsnkhapatn

*42  

46 rtj 	Rai 	. 	. 18.1.71 AIR Rohtak 
PG 47 

 AIR YE?wadv.  
K)R7 48 V,1Ly L,71 AIR C1Jjcut 
J'P_7 Jh 	bfr o, 71 hR TIyiorbad 

I 28,6, 71. AIR 
51  43.70 'ill Inoi'e 

•'** .3/. 

V sot  
£*VOcaL 
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AP-BI' 	52 	S/JhL1 T,1ghbushanarn 	2.7.71 	AIR Viaaya'wada 

53 1I,A&.z 	 3.7.71 	JIR CBS Bangalore 

MR-S 	54 CP,PaLii 	 . 	6.7.71 • 	AIR Bbmbay 

14fl-7 	55 	•1"T.3onvane 	 1.7-70 	AIR Bombay 

	

ic-3. 	56 	P.N,1ina 	 2 ,871 	DDK Srinagar 

57 	G. 3atnpth 	. 	28,3.71 	AIR firuchi 

58* 	n.Padinin. Maahavai 	:.9.71 	' AIR Ct 

8'uinjnthaRao . 	. 10.10.71 	AIR Cu .ddapah  

'UP-3 	GO, U.s. 	 12.11.71 	JR Gorakhpur 

• UP4 	61' 	•Thfttsh LL 	 10 0, 12470 	DDK Luckno 

•UP-5 	62 	T,S 1 Grover 	 24.11.70 	IR Ja1andha 

6 	Siiit. YanJd. Latnu . 	1.1.72. 	. 	SIR Kurseong, IJOB 46.39 

/.\flL3 	6i 	Dobnath 	 .11,9,70 	AIR Siligurl 

° W13-4 	. 65 	i4,i. 	hu 	 10.9.70 	SIR aL]J.gtti'i 

.WB-.5 	66 1),13. Roy 	 21,6,71 	D( C1cutta . 

W13- 	67 	Sii 	. 	16.].17O 	CBS Ca1cuttá Jb  
68 	J, j)oy s. rknr 	 1511.71 	DDK Calcutta 
c1 	N,1 	Roy 	 15.4.70 	CB Q  Calcutta 

WB 	
. ,• 

O 	P. C, 3 	S 	 3112,70 	AIR Calcutta 	. 

W)3.10 	71 	A.K. Dc 	 ' 10.11,71 	jfl ' . 	:.• 

.1b ' 72 . V.L,N. R.o 	 1.1.72 	am 	Jagda1pu •DO. 24.7 P 	 ,39 

KERiO 	73 	T, i3unach1.arn 	 19.1.72 	CBS ç1 .1cit. .. . 

11P3 	74 	IJS. Usliyc 	 1,2.72 	.A1R RaJ.pt.r 

BIFI1 	75 . s.D, Paric1y 	. 	 11.2.72 	jl, I R, Ran 	S 	'• 

B1II-.2 	76 	I4PMahto 	 25.8.71 	AIR Ranchi  

MP-4 	77 	S,C.Jaiii 	 13,3.72 	tIfl Bhopal 

• MP5 	78 	S. 	hn,rinr!. 	5 	 20,9 , 71. 	AIR Indro 

14P-G •. 	79 1i.L. Sin.gh 	, 	 14,10.71 	LEE Jabalpur . 	 S 

I'&ii •D 	ThIUocioi.iba'i.ngh 	10,1,72 	AIWKbhiina 

	

. .. .....3/- 	S  

• 	

. 	 S 

• 	 S 



•____________ 
-. 

:3 4 5 	.• 	 6/ 
1 2 

- - 

Wi3-1J. 	'.81 /iii 	fl.i,M1;:tir 	1,5.72 IJ1 	Knpur 	DI 
161.1 0 6, 	-. 

1JP.6 82 P.D. 	Gupta 15.7 AIR 	11ahaba 	)DB 

18 SK •AIk( 	Ngpur 

iirt-c BA i'., 	i. .72 Afl 	•gpr 

Mil-lO 85 3 .L. N }ünkzr 1 9 .7c Al Ft 	Bombay 

1,1R11 86 Sm t. 	V,.1Tanfl 1.9.70 CSU 	Bombay 

MR-12 87 C.iJ.PuthalZ i]..11,YO AIR 	Jalgaofl 

MR13, 88 ,S.Y.Gadkar 7,12.70 csu 	Bombay 

MR-14 89 ,i1.PLrhath' 	. 24.7,68 DDK 	Ngpur 

H 	AP-1L 90 A.V. Subha Rao 20.9,72 AIR 	Aurangabad 

UP- 7?. 91 Dhnjay Twar 1,12.72 , AIR 	Knpur 

92 R])hai'gVa. -. 	2J.,12.72 CBS 	JaipUr 

93 . 1'1c}'ic1,Jj1 23.12,72 AIR 	Jaba1put 

BIH-3 94. G. Piasaci . 27.12,72 AIR 	Ranch! 

Kc-3 . 95 1jJ4, 	Torg1 3,1.73 AIR 	Dhaxiad 

TN-7 96 Aruiraj 	, 4,J..73 DDI( 	Mo.dras 

97. Poomachira I- tao 	4.1,73 CD-S 	Madras 

P-12 98 G.R,vit - ?.:1. 	Rj 6.1.73 AIR . flyc16raba 

KER-il 09 1,Unnrsi1X1a1 Nair 	8,1,73 IR TiVafld'Ui 

• .KE12 ,- 100 Jo1 , 	 15.1.73 R 	Trithur 

M,EGII3 01 .. 	..Nongum 17.1.73 .11t 	at11ong 

PLThT.-5 • 	 102 3Lbi•.' 	Liinh 28. 4.,71 t4  IR 	Je1ndha' 

103 3,'T. 	Kapur , 
, 	 19,1.73 DDK 	J a1an1 

PUIY 1C4 K.r br 	C}.L;J1-:] 	, 21, 6.70 DDK 	Ja1and1i 

PUN-S 19 lnde.rjit 3hrma 5,11170 ljDK Ja1ndia 

K-4 i:J Mulgufld 8.2.73 AI 	Dh\ 

1.73 , 
...Guhati. 

. 

]flB  

I 
........ 

Atttt4. 

• 	*4vt. 
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i8-.6 	110 B.C. Das 	 28,8.70 41R Si1cha 

• 	11R-].5 	111 D,N, Nniflwur 	 17,2.73 	AIR Jalgaon 

13111-4. 	1:12 L.1.0 	asad 	 AIR Patha 	D.O.D. 
• 	 26,10.4 

13111-5 	113 R,1).Ciauc1hry 	 1;3.73.. 	CBS Patha 

131H-6 	114 Ratnashi 	?ras.id 	 134,7Q. 	AIR Patna 

• 	 ii5 	i 	 •. 10.12,70 	AIR 	agalpu 

HP-B 	116 Rajenra. Nat1 	 13.73 	•' AIR .Rea 
aii.43 

AP..13 	117 Ch.Kot(ss1 !ara Rao 	: 	7373. 	AIR, port 	1),0113, 
Blair 	:507.9 

TN-9 	118 	urthT . 	 7.3.7.3 	AIR Madras 	D,Q. 
• 	 . 	 • . 	. 	 25.9 0 45 

1fl-12 	].1 

 

C. Hy 	 3.3,3.73 	AIR Siliguri 

OR-3 	1U C. pnc1a  26.3 e 3.7 AIR Sniba1pur 

121 S .K. sadhu 	 28.3.73 	DDK SinaaX 	- 

DEL-5 	122 Har:Lsh Chind 	 ?9. 3 ,73 	AIR 	Doihi 	1(otir 
:.1r8.84 

MANIP-1 123 Th,LibakrnachaSiflgh 	2.4,73 	AIR Imphal 

iM1IP-2 i4 S. PLshalc Sngh 	 11.3.73 	AIR Imphal - 

liP-i 	125 K.C.Sud 	 . 26. 4.73 	1IR Simiá 	fletird 
- 	 . 	3118.85 

iiP14 	126 A.A. Raniaraju 	.• 	 'r'? 	
AIR. ViShPa D0 

tnain 	23,113 

KEIL13 	127 G,Madhaa, W3rrier 	 5.5,73 	AIR •Tr1Vd-'UflI DOD 

• 	 . 	

•.-:. 	 S 	 :: 	

) 	 u.8.4 

TN-iD 	128 K,S.S.11aghaVafl 	 7.5.73 	AIR M.adl'aS 

GUJ1 	129 L,C. Cxauhm 	I 	22,5.73 	rLL 	.,hriabctci 

• CUJ-2 	130 RR. .Chauhan 	 10.8.70 	DIC Rajkot rire ox 
2i, 7, 87 

.131 S.I. Rnga 	. 	. 1 D -14 71. . 	• AIR Rajkot 

GTJJ-* 	 a 132 K.H. JdaV 	 .. .11,1.73 	R Ahmodabacl 

• WB1 	133 	N. Bhadra • 	. 	. 	•. 30.5.73. 	IR GorchpU 

UP-S 	134 N.L. Sigh 	. . 	1.6.73 	 R Lu&now 

UP-9 • 135 R.K. Tripathi 	 17.10.73 	IR Varasi 



P-10 )6. /Sbri. IJ.C.SanwaJ. 4,7.73 U:.R LuckrOw 
0 I -• 

AG-2 137 1I,tI,Singh  2J0.73_jL1J 

(11-16 138 S.D, 	])ohpand3 15,1.0.73 AIR Pune DOD 28,928 
(11tirrr1 30.9.F,() 

:fl-5 130 M • 	. L.10 .73 iiR Dhrwad 1)013 	7. 
	

J. 

IP-9 140 ii 	11inj 15.io.73 AIR Amb1kapU DOD g • 4,' 

kP-10 141 Riatr Verma 20.5.73 !LIR J3gdaJpur 

142 B.G.Patoi 20,10,73 IR Rajkot 

143 R.P. 	I1thu' 3.11.73 AIR Jodhpur DOB 21 6 10.40 

4-14 , 	1 1-, 1 B,C.ChtteTjeE 3.11.73 CBS Calcutta DOD 16J1.42 

-11 . 
11. 	GancSIi 

:E1144 

 9.11.73 IIR L.ruch..'. 

14; p.ivasndan Pliiai 19,11.73 CBS Trivandruni 

R15 147 Tborna 	T,Kunjurnmen 19.11.73 DDK Trivandruni 

[:INIP-3 148 1th911endi'a Singh 24011.73 AIR Imphal 

11-6 149 Sint. 	Jaioj. Arora 29.1.74 DDK Delhi 

153 B.K. 	nkar 18.274 JIR Delhi 

:iP2 151 P.f. 	egi 21,2.74 IR Simla 

152 ,VF,::sac1 	1 25.3.7 IR Port Blair 

.UJ-6 153 Cthan 25.3.74 AIR Rajkot 

•i4IP-4 154.thouS-ngh 28.3,74 IilRlmphal 

TN12 155 Chnth'udu('$T) 94.74 AIR Madras 

4R-17 156 R.Y. Apto S  16.4.74 aIR Pune 

157 K. 	. 	hrm - 26,4,74 AIR ohima 

158 B. 11 	Gosniid. 29,4.74 CBS Bhopal 

vI R18 159 Km. Chayy 	Chatterj 1 11.5,74 AIR Nagpur 

R-1.9 160 H,3,Bha1orao (SC) 11. 4 74  RPne --.. 

oi4 161 
•0 

3.C. 	s 15.5.74 CBS Cuttack 

OR5 162 CCu11P1t1  Rao 25,3.74 IR Jeypore' 

G0-1 163 P,J.VChndran 1,6.74 iIR Paji 

Attestet 
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GUJ7 

)IEGH-4 

141GFI-5 
7. 

1Ifl.-2O 

UP-12 

-,-- —.----- —  

— 	 . - 

TN ~-13 	16 	S/hri Susecla $ehac1i 	13,6.74 CBS Madras 

'14 j35 	K.V,Rina Dovi: 	17.5,7': 	DDK Madras 

UP-li 

DIf-9 

166 Panna Lal 	... 	
:. 19.6,74 AIR Rathür 

1( Kumar. 
. 	

10.6.74 AIR Rampur 

168 N.K. 	Chopra 	• 2707.74  DDKo1hi 

,.:204.74 DIYC .DLhi 

170 u.s,. 	JowJar . •: .6.08,74 CSU Bditnbay 

171 K.C, 	 ...,, ' 14.8,74 AIR'Bhuj 

172 Smt.Pumima_I3iswas " 1 8.2i A. R_SiJchar 

I73 i .. 'iumung 	 . 	 ..u,j.u.74 hut inuuiong 

174  plc ,  .l3aralk 	.. 	 '14.1.74 	AIR Shillong (On dputat1on 
• 	

. 	 ..f 

175  S.N. Kai 
176 Ont. S,Choudhary.  ..942 ,75  
177 S.C. Nayak 

: 

. .26.12,75 

178 Stnt.V,K.cirina 	1 ,.12.12.75 

179 ant. 	Shec-:la. Modi 	
•. 

 22.12.75. 

180 J.V,Mehta. : .1146 

181 Sm t .Bhandari Neolazn 13 .47 6  

12 0t,Gu1ab Kaila 	' 	. 154.76 

183 Smt. J.3.Kuber ' 	 ., . 	'16.1.7,6 

134 Smt ,Kpana S.Vohra 	31.1?75  

185 P,cCaUirvodi, 	. 	 17.1.76 

13 11.5. Ithandero (SC) 	13.107.61 

187 K.m.Chayn Gngu1i 
	

20.1.73 

WB-15 	188 S:ridip Basu 
	 4,2,76 

flL.c) 	189 Jasi.int Singli 
	 9.2.7,6 

.DL-.10 	190 Smt, Pushpa Sliarma 
	21.2,76 

Di!L-1 	J..)i. 	;!It. 	ca.:joet Kaur 
	

21.1,76 

14.9 'fl7) 
RadIo &inar 
CBS Cuttack 
'IR Cuttack 

AIR Udatpur 

AIR., Suratgarh 

AIR l3huj 

41R Bombay . 

CBS Jaipur 

IR Pune 

IDUK Bombay 

J1R 3ombay 

CBS Bombay 

CSU Born ba Tr 
AIR 

II 

C4cl1tta 

DDK Jaipu 

ESD DEflhi 1  

AIR Dolhij' 

J&K-5 
0R- 
o Ii- 

110 — 

flJ.7 

GUJ-8 

MR-21 

•rJ-8 

MR-. 22. 

1
,•  c 

1 —  23 

MR-24 

11R-25 

in cm 

fl. 

• ., . • . . 08/-, 

Attested. 
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'. 
1 2 4 

• JK- 6  192 /hii. H.L. Kaul 1.3.76 DDK 	riflagar 

• JIc-7 	193 Abs ..Iiaj!. 17.2.76 DDK $rinag ar 

JK-8 	- 194 RaviMgOa 12..76 ' CBS 5riña"' 

.195 Tering Ri.qziri 11.2.76 R Lh 

14-15 196 (Vijay Kuiar 24,3.76 AR 	 rn. 

UP13 197 1'JoC 	io:.hi 26.3.76 AIfl Almora 

RAJ-10 .192 Si.urn Uatbur 13.4,76 AIR Jpur - 

,1'LGH-6 199 Dibakar 	en 10.5.76 AIR 	h..111ong 

--------- 
DaS. 	- 1095.76 AIR Gauhai. 	• 

GUJ-.10 20.1 K.1)Jror 17,5.76 CB$.ZJmOdabad 

UP-14 202 tndTa3ingh 27.5 9 76 4UR Luckmw  

P-1.5 203 ICC. Gui 26.5.76 IR Gorakhpur 

B11-18 204 S 	ihnrui 3 9 676 AIR Patha 

33111-9 205 Jaseph Purti 17.3.76 iIR 	Rchi. 

UP-16 206 Djrng Ti 3,6.76 AIR Mathura.  

MiL27 21 - V,V. 	flndve 10. 6,76 AIR 	urangabad 

mR-28 208 -. 

 

Sayyecl LiyakataJi 10.6,7 6  AIR Jgaofl 

14R-29 209 t. DOCp 	Jha 5.1.6 CSU Bombay 

p14 210 1Taved Akhtcar 	.' 11.6.7 6  CBS Bhopal 

icix-6 211 H.R. 	KniaJa 	.•• 
-' 	 146.76.... 

1.6,76 
,IE Uarad 
7IR Indore 	DOD I2,12.4 

iW-i5 212 
12 

prabhu Shxikar Jos:d. 
K. 	Srit 	• .anii 21.6.7 6  AIR Ja1gaon 	DGD 1,6,5 

Vi.R.16 

TN.i6 214 1thi.R.Seflt11.Zh $1vi(C) 5.7,76 ?JR Tiflchitp11 

TN-i?' 215 N.C. 	UnaprakaSz1fl'. 	U 
5,6,76 IRNadras 

TBP-1 216 11nij.Ch.Da 	•. 
•r/,7,7 IRAgartJ. a 	DOB-fl.7. 50 

KT-7 217 R,13hardri 	,. 
. 	7.776 AIR BéngOre 	DOD 4.953 

• 	Kfl(-8 218 hobha 	ri1iari 	• 	 - 
'. 	37.76' CBS Biga1oX'e 

219 V.11,Torg3. 	- 	 - 	
-• 3.1.76 AIR Dhar',ad 

HR-2 • 	221) I.M.S 	Chuhi- 	.. 9.7,76 IR Rohtak 

• Lttes ted 

IdVocte 
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-18 	221 	/$t,Zarina Begurn 	12.7.76 	*.IR Madras 

IN-19 	22 	Ji t. Puthpwr 3•gIit 	5. C,7G 	AIR Madras 

£!\T_23 	223 	E,Anandan 	 14,6.76 	Jfl Cojnbatore 

.[IP-3 	224 Glan Chand Sharina 	17.7.7 6 	AIR Simla 

KTK-10 325 	5,8. ]3elgari 	 '22,7.76 	AIR Gulbarga 

KTK-11 226 	V.14. Jagadesh 	 20.7.76 	JtR Blia.  

tt12 227 	U.Rajalakshini $reeclhar 	31.3 9 76 	IR Barigalore / 

1iK13 	11T.V. Rrnesh 	 16,7.76 	AIR Mysor 

Kflc-14 229 M.Nni1ikujuna,MurthY 	27.7.76 	AI R Bangaloro 

KTK-15 230 	Shylaja Dovaraj 	 15.7.76 CBS Bangalore 

KTK-16 231 Sudha S.Rao 	 19.7.7 6 	IRManga1Ore 

UP-17 	232 	Rcjindor Kuinar a1r 	7.8.76 	AIR Naibabad 

0-16 233 Pranabe,h Ghosh 	 9,8.76 	DDK Colcutta 

WB-17. 234 Debasls Gautain 	 9.8.76 	DDK Ca1cUta 

OR-? 
	

235 	S.D.Sino1 
17 

UP-18 2 3 	A .K.Devedi 

UP-.19 237 .Uok Shukia 

OR-B 238 R,fl. 	Iflrdha 

A.K. Mohanty 

OR-lO 240 .tI..C. 	Das 

TN-21 	243. 	R. Ch:nnas-arny (SC) 

TI1-22 	242 	S,N.SubrnaniaLn 

TN 23 	2'3 	D. i rumug 

TJT-24 	244 S. Sn thanakrl slinan 

19.8.76,. AIR aniba1pur .  

• 	749.76 DDK. Lucimow 	; 

16.9.76 DDK Lucknow 
• 	

24.9.76 aIR 

• 	 15.4.7.6 DDK Cuttck 

19.8.76 AIR Cuttack 

• 	30.9176 JJR Tiruc4irapalli 

• 	15.6,76 AIR Madra 

18.9.76 DDK Madra 

4.9.76 	DDK Madra 

JK-10 245 •Stenzin Wngchok 20.9.76 UR Leh 

•JK-11 246 O.K. 	ilinbrodar 18.9.7 6  CBS 5rinaga 

MR-30 247 Km. N.S,Shlrodkar 1.10.76 CSU Bomba 

P-15 . Rainnuja Charyulu 15.10.76 AIR Hyderabad 
• 

• •. 

-•- _____._._- •- •----- 

• 	
•, 

•------ 
__.__ 

. . . . . . . . 

teftpd 

'V 



/r1\r-2 254 

/TN-29 255 

256 

N-10 257 

AP17 '258 

3-18 259 

R41 2 

Ad1R32 

./rmL-12 262 

_...AEL_13 263 

A'R-.J.i ci 

265 

A!R_33 266 

AV  
1411.-35 268 

MR-36 269 

MR-37 270 

MR-38 	27]. 

MR-39 272 

.L2 273 

MP-17 , 27 11 

MP-18 275 

1N_25 2J0 /Rhrj IT,  Subraupinl. 	.rn 23,10,76 IDDK i'Idi'a 

N_26A 250 ic.axuluddin 11.10.76 AIR iucht 

Suit, Arila Shah 28, 13,76 CBS Ahmedabd 

\/p-1-6 252 Ii,avJhkar Rao 28,10,76 AIR Hyderabad 

253 :t.Geethi Gopal 3,11,76 /IR Madras 
1Cr 	1in.in 

U. Rghupp 1;hy 8,10.76 AIR Wadras• 

V.S. Nany&irn 1.11.76 CBS Madras 

1:. 	Rashri1thu rEjna 15.11,76 AIR Jullundur 

Knushal ITumar •1.11.76 DDK Jullundur 

K.B.3.Vidydankar 26,11.76 CBS Hyderabad 

D,fl 	Dohnrd;i .27,11.76 iUR Calcutta 

ri.. J3, 	De shiukh .30.11,76 YI R Bn bay 

K.S. Khobragade (SC) 6.10.76 MR Nagpur 

Kultar Si.iigh 9,11,76 ESD Delhi 

Sint. 	Saroj 	aiarilia 30,10,76 CBS Delhi 

Smt, 	B. Bose .16.11.76 AIR Outtack 

Smt. S.Lata Purthi 29.11.76 :P.IR Pab'ia 

Sint. Maihtira K.Muddebihal 7,12,76 CBS Bombay,  
• 	 •• 

Ri Lk 1 ,(-------5 	O76C 
••-"•••- 	•. 	 •• 

Bcnba.  
. p4 	, 

Srat, P.V.D:osttiJ.e 	•' 	..20.10.76 .CStJ Bombay.  

I(ni. A.M. 1ieghratn (SC) 1,1.77 AIR Pune 

Rajjah Umar 3,12,76 'S  IR Rath.g1ri 

S,J. Sliirsat (SC) 411,76 AIR Raagiri 

D.K, PiripJ.gharo .(ST) • 	23,11,76 AIR Rabiagiri 

3a1ir Hussn ..16,12,76 i IiIR Port:Blair 

31!1 	; • G c- o t a N ark am (S T) • 	21.12.76 AIR Jag dalpu r 

Garan SiflE:h Urc]o 	20.12.76 •.IR Jabalpur 
( .0 

' 11 I 
. S S  S S S • S I J 	- 

K 

4.. 

/• 
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•.1 

3 	0 4 5 

1Y1i(-17 276 ri D..ViJaya Kurnar(SC) 	22,12,76 S/Sh 	i'I AIR Bnga1ore 
to  

.jIL...14 2/7 ant. Kuinud BhatnagT 
I 

30.12.76 AIR, Delhi 

EL..l5 278 Bhagan 	as 8.11.7 6  ESD Delhi 

.'t13.-19 279 n'.3ipra13asu ° : :31.12.76 AIR Calcutta 

00 0  

0 

a 	
toted. 

Adt.
0 	Ay 
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DlIU']'p GEi'ERAL: ALL INDIA RAD 10 

No4(89)/osrrJ .  

k) 	r 	T  
cA 

:...... 

14ow Delhi, the 27th Oct. 
 

ZI 

Oi{DER No.116/6951(B) 

The Director Goneral, All Induia Radio, herby appoints 
the TransrnHsjo) Exocutiveg qiven in Aniiexure on promotion to 
the cadre of Proaramjne Execut j '1C in ii temporary capacity in the pay scale of 	

with effect 
from the ddto they tke over at' $tatior of their potlng indicated 
ir) th Mrthoxrire, ag4nt the 1'eáific quota of vacancies meant 
fbr then) unrr '!1(? PVOVjSjOflS of the Recruitment Rules for the 
post of .Procjrauime Executive as mmended on 23-10-1984, 

2. 	
All the persors' i'ffriicatecj in Annexu,e will be on probation 

for a period of lo years with e'ffedt from the date they take 
over charge as Proqpne Executive at the Stat jon/*ff ice flier) L lorlod ac .1 i N Oi1) iii t110 Anne xure 

eroti ineIiLior'ied in the Annexure except those 
I

posted in Doordar s hari 
 mJy be relieved of their duties irmnediately 

with instructjo to' report' for duty at their respective Station/ 
I Office of posting, ln the case of those posted in 000rdarshan, 

a separate otder from the Directorate General, 000rdar'shan, 
will be issued sPecifying their places of posting, Only on 
receipt of such an od'er, they will he relieved of their duties.' 
Copies of relieving orders may he sent to this Directorate/ 
Dordarshan Director,'Le. 

n 'their j O.LIllIij riot: y 6s Frogramme Executi ye, their lilo-da ta in 	r 'rihed pro'forrna j?ai\r available with the 1 Sflj he Chage-' 	flirnon reroris m a y 	to this D1rectod1e/Door 1rsJIar) D1rectoratefFfuré 

5. 	
Anual Probatiof) Report on their work and conduct in the 

prescribed proforma rjay be sent to this Directorate or to 
Doordarshan Direc'tora'te as the case may he, as provided in 
the instructjor)S issjed. from time to time in 'this heh,ilf. 

16..  Hidi version follows. 

.4 

(l.L.. i3I1IA) 
D. DIrector of Adminjstratjn 

tor Director General. 

.opy along with Anneqjre forwarded to - 
jl Heads of Sttjoiig of AIR/Doordar)afl 

P.T.o 

" 

_(/ 	 1j 	3A 

/)76.  

• 	 ' 	 79 

I. 
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\cc ount. s (31 Licer ( .tiUJ'.) , Mini stry of. ln.f anna L ion 

3roaicasting, .GCR Building, New Delhi, with 5 spare copies. 

3 	DDG(C)/DDG(I)/DDG(p/D0G(ii)/0(E)/D1tor( 1)I 
p0(P)/bP(Pl)/D(.Per),DP(Dev)PP(C)/D:, SfI(P)/DD.(WL)/DD1(P) 

4. 	Vigilance Set1on( DG .IRI 

.5. 

 

S-VII Sectionith the request to transfer the pernna1 flies 
of the off icors concerrwcl. to si( t3) Setiôn immediately. 

6, 	The I'resident, 1r0gr311)e Staff ssoci0tion, lt Flqor, 
[3rndcastinq Nouse, New Delhi (by name Shri J .L. Batra, DD 3  

Personal liles of the Officers concerned. 

OG  Doordarshan (Shri K.C. Seth, DD1) with iè sp3re coii.es. 
They are re''.ieted to issue a separaie order specifying the 
places 01 posting of the persons posted in Doordarshan and 
endorse copies to this Directorate aid the Heads of Stations/ 
offices where ti sererorsarepreseitly work.nq. 

9 	US( B) , Ministry of IB, Sh-stri Bliavan, New Delhi. 

10. PS to DG for i.iforination. 

ii.. Guard File. 

17. 100 S1O copi., 

13. Pay 	c  C. ount,s Office, AIR, New Dqli/Bombay/CalcUtta/Madra s/ 
Lucknow. 	 •..• • 	 . 	•, 	 - 

for Diretor General. 

• 

•• 

II 
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4irlexUrO to 0rJ'. 
jjO .t39. 

$ 

Nanie5O 	TransfliSc Ion Execut1VC Toordo  xsN 
o. oU 1 	Td'c of' 	roL 

fltaO 
. Present PostiDZY postifl 	On 

31.No. 

- ;. 	 -.-----. 

/Shri 

S 

AiR ThagIPr 
AIR Darbhaflga 

1 . 	JuI 
Alit Jii.hbV1 AiR Agk 

2 	.1' .U. 	;rIiLL 

JIRFadalWr AIR 1taipUr 
1; 	3• 	R.A. 	VerIfl 

ant. Kavita Chaturvedi. 
. AIR.flhopal 	. AIR Gwa1Or ,  

AIR Dhuj MIt I3olbaY 
. 	J.V. flehta 

Neeifl 	bndart Atfl Bombay 	.. AIR flai1r 

' 	GU1a 	Calla AIR.JaiPUr AIR Jodh1r 

8. 	J .S. KuUer 	. AI R pune 	. AIR JaIgfl 

96 	1 	KaLpl 	fi. 	VOh 	a UI( 	iuII1)'Y 

P 	ChaturVôl- 10. 	.K. 
J1Ifl.)o!thay AIR Owali-or 

CDS Bombay AIR fleed 
Khander 

AIR 	a1cutta MR JLgartala 	•. 

• 
Sandlp 	asU . 

• 
Jawaflt Sin;h . 	DDK Jai-pur Pi-Lfl 

 
EsD; 	1hi AIR v 	asi 

1. 	Kum Pushpa Srrna 

DD. Cbir.ercial 5. H.L.KauL I Service, Delhi PIQII 	1 

Abdul Ilajici I(han DDI 	r 

Ravi  Ma1otra 	. 	
. ft .1 • J oJPu AIR Levi 

Tsew an RLgzl-fl 
AIR Leh. AlIt  Leh 

AIR J.1ora AIR Var anasi 
N .C. Jo ht 

AiR JaLpur . 
AIR Jodhpur 

&nt. Suman Uathur 

Dibakal' 	n AIR Shillong AiR Tezu 

P22. 
AIR Gauhati AIR TawalIg 

 Manoraflj an Das 

-)) 	•c 
Bh at b.) jninistratton(P). . 

.....••• 

• 	 Deputy Dic 	of 

L 

-. 	 - - 

• 	
•, 

• 	 J 
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______  

Si. NoV 	N nJiIO 
I  

2 
P iPen 

- 
1 	Po 	iVng 

V  
Po 	tin c 
jroiio 	ioi 

23. ,&.atyenclra Siih AiR LucIcr)ow AIR port !) iajr 

2f. K .0 	Gupta 	V 	
V  L]J,1 Gorakhpur AIR Lucknt.'w 

25, s. AIR Darhhiga 	V 

26. Joseph Ptirti, 	
V AIR Ithnchi AIR An.  

27 • :.V.V. 	RafldVlVe Jt Aurangabaii. Lflt Pune 

B &1t 	Deepa JhL OSU 3oribay , AIR Jabalpur 

9 VJavoJkhtar 	V.,  (31)8 13110pai Al": AmbiIcpur V 

V  30. Prbhu 	J 	i AIR Iiidoie I1flt Gornichpur V  

1 	• Kuni. 	B .3. 	Soii 	 ' AIR Tiruchi AIR TintneivelU. 

2. Ii 	c• Gi'inr AIR Madjas V AIR Tiruchi 

3 A.C. Da JtIfl Aari;ala 	
V 

Ii:i..R Murshiclabad 

+. &nt. Shobha Srihiri C3S 13angilore AIR Gulborj,a 

S. Chauheil 5. 

 

A1R Rohtiik AIR F$urai,irh 

R, 	ChJjinjsT,-1'11y AT Tij i hi AIR Tirunc ]velJJ 

7 K .M. Dcvuoi CJS Ah'iedabtd JLT huj 

K 80 Khobarcade fLu lligpur JTrt Ftjot 1 

—19VI.- shok M 	flikki I C 3 1 i hh1 	 t 10 

ic. J.i4. 1';ei 	, 	J.:Lfl Pune 
	

JLTR i.hnedn -tznr 4' 

	
• - 	.VV 	

ijo 

(i.i. :)hatia) 	' 	V 
Deputy 1)irc tor ol' Jiclninistration(p) 

Att.sted. 	 Fl 

£dyoc. 

• 	VV 	 •V_ 	 - 	V  ________ V 
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. 	 .. 	 . 

To; 	 . 	. 	. 1 	 . 	,. 	 . 	 . 

The Director General, • , 	. 	. 
All India ".It: , 	. 	. 	. 	. 	. 
Aka by an i B1 -  awan , 	• ' . , . . 	. . 	 . 
Par liaicnt Street, 	 S 

llr-Delhi- 110 001 • , 	 I ,l .  

'I 

( Thrh proper chon 	) ., 

• 	.Cubjoct :- COUNTInG MC 04,11011ITY FflI 	1 O6 
rD GIVE 14Y DUE Pii0011, 

flefcrenc :- CAT 	GET-Mil ID 0rtDEr DAD 29-3-90 fl T.A. 110.16(g) CC, 1989. 

'-'4 

I. hay; tb' honour to inforrri you that I have fi.1 i a Civil fluLe before t h e Hon 'blo j 1:ich Court at Guwahatj challenjn1 the order dat' ci 1-379 issu d by th'.i St.ationDiri.ctor, All In1i;: 
tadio, Quwuhati by 'tnich I as dentcl lLticiat 1;roLlotion t th 
post of Tranrnissjon ircutive ani 1 narirr1 I "ay b proot 1 H 
th said post. The said case 	tranfcrroc1 to the Cntral i'Jmj 
ntsbratjve Tribunal a!'tor its for"iatjon it Cu:ahatj. Tb st.1 

•.appeal was hoared by the Tribunal on 29-3-90 Lull by Judicri.nt 
and order it has boa. held "that since the i'utitioner '.:as qoint-
cci as Librarian on -1O-7O in .iich post he ';us confirrei 	ter, 
ho coripictoci five yars juultfyinC scrvie in i97 cnd.non consi- 
c1orLLjon of his case fo rrootion on the Cr ound that 	j:oi!1 tnen it,  170 was uIhoc basis as illu;tl. It as incumbent on thu jar t 

• 	of the coipctone authority to consider the cas' of.the potii.:ionLl' 
forrotjon for the post of Trans:jssjon 	 wyth r:fcct 
fro 1976. The Trihnal therefore, directed that my case be csL-derod for Ironoblon •.it.h uffcc t fro:.i 1 )7G ttnd th case I  ari  fn • suitable, I bould b dec'ied to havc bo;n !rotocd tith e:fct fz r 1976, and I ai eiititlod to all the cons. quentiai. benefits of arrea 
pay, r7eniority, etc. • •• S  ' 

S 	 As per D Alli Q1i•rctbatj vido his letter No. 17)/9O:/ • 	382 
dated 19-12-190 addressed to the DG,AIfl,1Je\e1hj and a copy 

endorse1 to the SD, Am, DibruCh and vido SD AIR, DibrurIj 1on0 flo. 1)ib.21(3)/90/29 dated 8-1-91 inforrc 
11]O that I 's declar 	

as a regular 1)roaote as Trcinsrijssjon Executive a pr 
Judgonent of CAT, iwahati Bench i.e. -10-76 and also infooi r.c • • 

	

	that th Directorate trill bo circulatinF the nmwndod soniocity 
position soperately an.j other nlonetcry b:nefjts accrujrjr ou of • 	t!ii rvtsrd date of promotion ani :?ill b• pai1 to me in du& ourn 

nut uptill no' I ":s dcpriv1 of my cons uential b 
ts of arrear pay, seniority, etc. 

I rould like to invft your kind attmtion on thr 1)1f. • 	orate Criral 's Or:ler No.60'91 	-i (Li) dat. ci ii - 	 ti -i791 is 1 !  -  i- fiLe !!o.I/:9/1 -I (3) in tl 	par at No.3 in bich it  th.Lt aJ- 51 the persons indicated in •In.ures I & II ( Lee !n'Xut 
Sl.jIo. 2), tiLl b' on prooatjon for a per io.1 ol' rwo y• ars 

• 	effect cro:i the 	they take vr as Prorrario ixccuttve ILt th 
S 	ros..;ctivc taLion/Office rnentionu.i aCainst .aclj in nflxu,r(;r 4-Ti 

r , 	-jf 	 •r; C un1 in my pr O!1:L 	+ 	+l t i' :r 	 cutiv• a:in from n c  yost of frLu1j;i.on • C cuti\'. 

• 	•t: 
• 	/ 	S 	 '• 	- • 	S 	5 	- 	

J L 	, • •- 	S 



• 	 _______________________________________ 	 a. 

. . • ft • • I 	
1 

'••: 

.1 

.00  

/ 	 TranrnisiOr1 Executive, who hav co'plet'ti 5Fiv;) yars 
of services is elir,tblq for proiotiori to the post of Progwi 
ExcuttV - 2, Accordthgly I shoul:.1 bf 1iven rot:iot.on to the 'osL of 
procrarunu Ex'cutivQ ,.ih rLtrosi)cctiv- OffCC t from -iO-8i. but 1 
ias igain dcprivcd' of my logitiatu promotion. 1tir are miuy 
instances iohcwc. ot thir promotion at regular •Lntervals. 

Accord th to th lion able CAT, Uu.iahati 13nch Judjotr1ont 
I shouLl be gtv.'n retros'ective effect to my next promotion i.e. 
Programrm xocubivc ond suusquentIdroiotion L.c. Assistazit tLtion 
Director and Station Director aS the case may be. But I wa denied 
that 'too. 	'• 	

-' 	-' 	. • 	 . 

I would also like to lring to your kind notice th ft 
that I ani a mrnber of the Scheduled TriC (Plains) emI)loyee end 
(1.9 mrh I  am on ti L1 	'to c cr Lath p' ci. al 	iviLlrdei nnd pr otic tionr 
un.1,r tw Con:tLtutLOn of md La wd Lh Acts as 	as rfos 
fracicxl thcrunder. 

t,hc r(1 1')N! 	r)'j1flL you 10 hindly cmvidor fly CflFI( :,vl 
I ho v rd I I: 	1I1 	1 

C .A. r. and prov tU 	itLb all cosequen t tuL 	n1'ttR the uthc 
nonetrtry benefit and promotion f ,-)v which act of kindnêEs I hll 
rrnain bound to you in dep grtituo. 	 . 	.: 

incl:- ' 	, 	 •-' 	 • 
1 C AT 1 ' Jud 	ri t or:] or 

1To.T. No.)(C), of  1939 
dt.29-3-90 	' 

dt.11--199i. ?t.lu !o.'- 	- 
9/91-sI(3). 	 • 	 • 1 .  

Datel 	tihat, tht 	 you 	faithfully )  
9 t h of Aug us.,'I9)+. 

• ':" 	 •' " I ,. 	 — • 	' 	 •' 	' 	( K.11.AL&i' 
• 	 pr ocr 	e 	ecu t •v 

• 	 Al it , CTh i liATI . 

Copy to: - 1, T )13 Cor.'iLsstonr , Cch'duled Caste k cl duled TL'ihu, 
• 	 'Jest 3lock Uc.1. , '.tnc Lo. ?. , 21rst loor,  , 	vi 

- 	rii ri'r, i! 	i 	ehL-11L)2. , for his 1:1_nd jnf1tf:'I ti. 
• ' ' 	 It 1_s Lo roqu ste-'t that Lh.DiroeLor G 'ncra' , All 

I11 j. 	P.11o, 	w l)elhi may b jur ud for 1' mr ir ahT'.,. 
,tcticn in r'sc.t of 'y ronotion concornin th' 

.r.r1ionecl factr. 	 - 

D '•i ty 	irec br ' n :r al (ij,) , All InJ 1i 1l"dj 
C.iu'.hati 'or thfor'lation an n c-.rsary acti:. 	-• 

T 	tat.ton T)troct'Jr , All India H'dto,  
Lnfor'•.L 4:ion. 

j L-)r 	ent1.v., 
.11 1ndi. lt:dio, 

;2I 
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To 

LANNEX - URE- 7 131 
The Director General, 
All India' Radio, 
Akash Bani Bhawan, 	 Date : '9.12.94. 
Parliament Street, 
New Delhi - 110 001. 

Sub : 1. Payment of monetary benefits accruinq 
out of the revised date of promotion to 
to Transmission Azzkz Executive. 

2. Counting Of my seniority from 27th October 
1989 as Progranime Executive and payment 
of monetary benefits accruing therefrom. 

Ref : 1. CAT Jidgment and order dated 29. 3.90 in 
T.A. NQ•  18(G) of 1989. 

2, My letter dated 9th August 1994 wherein 
request was made for effective implementation 
of the bn'ble CAT (Guwahati Bench) Judgment 
and order dated 29.3.90 in T.A. NO. 18(G) 
of 1989. 

Sir, 

I had filed a Civil Rule before the Hon'ble 

High Court at Guwahati challenging ther in the order dated 

1.3.79 issued by the Assistant Director, All India Radio, 

Guwahati by which I was denied legitimate promotion to 

the Transmission Executive. The said case was transferred 

to the Central dministrative Tribunal after its formation 

at Guwahati and was numbered as T.A. No. 18(G) of 1989. 

The said appeal was heard by the I-bn'ble Tribunal 

and the Judent was delivered on 29.3.90. In its judgment 

and order, it was held by the Hon'ble Tribunal that a 

"having found that the petitioner as a regular appointee 

had gained five years experience as Librarian by the year 

1976, his case should have been considered for promotion 

to the post of Trannission Executive and the case of the 

petitioner not having been considered, tre direct the case 

of the petitioner be considered for promotion to the 

Contd. . .P/2. 
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post of Transmission Executive with effect from 1976 and 

in case he is found to be sul table he should be deemed to 

have been promoted with effect from 1976. The tetitione. 

will be entitled to all the cxnsecTUerltial benefits of 

arreapaY. seniority, etc" (emphasis wM is mine). 

3. That pursuaflt to the above mentioned 	ditection 

of the Hon'ble CAT, the SD, AIR, Qiwahati vie his letter 

No.1(7)/90-S/3 8 5 2  dated 19,12, 1990 addressed to the D.G., 

AIR, New Delhi and a copy endorsed to SD, Al R, Dibrugarh 

and vide SD, AIR, Dibrugarh Memo NO,Dib.21(3)/90-S/29 dated 

8.1.91 informed me that I was declared as a regular 

promotee as Transmission Executive as per J.idgment of 

CAT, Guwahati. Bench, ret ro sp ecti vely from 5.10.76. I 

was also intimated thatthe Directorate will be circulating 

the amended seniority position sepax:atelY and other 

monetary benefits accruing out of this revised date of 

prorrotion will be paid to me in due course. 

	

4. 	SubsequentlY Directorate General, All India Radio 

vide memo No, 4/8/89_S.VII/44 dated 22.1.1991, circulated 

the All India eligibility list of TrasmissiOfl Executive 

working in AIR/]DKs as on 1.7.90. In this list my seniority 

position was correctly shown and I was correctly showo 

as being promoted to Transmission Executive as on 5. 10.76. 

	

5, 	That though pursuant to the Judnent of the 

Hon'ble CAT not only I have been promoted to Transmission 

Executive retroectively from 5.10.1976, but my seniority 

in the cadre of Transmission Executive has also been 

restored. However, unfortunately till this date, the 

Contd.. .P/3. 
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monetary benefits which would have accrued to me 

in view of my retrospective promotion to Transmission 

Executive have not been paid to me. 

I would also like to remind you that in view of 

my retrospective promotion to TraismissiOn Executive 

on 5.10.1976, I would have been eligible for further 

promotion to the rank of Prograxxne Executive onamuch 

earlier date. In this connection, it is pertinent to 

mention that Shri Ashok M. Rikkal (ST) who also got his 

promotion to Transmission Executive on 5.10.1976 got his 

promotion to the rank of programme Executive on 27th Oct. 

1989 while in sharp contrast I was promoted to the raW of 

Prograxrlme Executive only on 27.6.1991. Therefore, it 

is in the fitness of things that my partiy in terms of 

seniority in the rank of rogramn Executive be restored 

vis-a-.vis Shri Ashok K. Rikkal by promoting me to the 

rank of Programrne Executive retrospectively from 27th 

October 1989. Further the monetary benefits which 411 

accrue to me while restoring. this parity in the matter of 

siority in the cadre of programme Executive should also 

be paid to r. 

That since 1991 after the partial implementation 

of the Judgment and order of the Honble CAT, I discussed 

the issues arising therefrom at the different level of 

administration. In my discussion with the competent 

authority, I made it clear that 1ie Judient and order 

of the Hon'ble CAT dated 29.3.90 cannOt be given 

restrictive meaning and the expression " con sequenti al 

benefits" would have to be understood in its proper 

Contd...2/4. 
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perspective meaning thereby that all benefits which would 

be the necessary implication of my retrospective promotion 

to Transmission Executive, should also be made available 

to mc. The expression consequential benefits would 

thus include within its fold not only the monetary 

benefits acczizing to me by virtue of my retrospective 

promotion to Transmission Executive from 5. 10. 1976 but x 

would also by necessary implication ta3cè within its fold 

my further promotion of Programme Executive keeping in 

view the date of my retrospective fa± p romotion 

to Transmission Executive i.e. 5.10.76. 

For obvious reason I would eslo be entitled- to 

monetary benefits accruing to me by virtue of my retrOs-

pective promotion to Programme Executive from 27th Oct. 

1989. 

Nowver, the Judcment of the Hon'ble Tribunal 

was never properly understood by the competent authority 

and it was only partially implemented in the sense that 

I got my promotion to .the rank of Transmission Executive 

with the retrospective effect from 5.10.76. 

Sir, that since there was confusion galore at the 

different 3:evels of administration reciardirig the inter-

pretation of the Judgment and order of the Hon'b]e CAT, 

I took delay in my stride in the proper implementation 

of the Judgment and order of the Honble CAT and kept 

on purLng the matter so that I get all possible conse-

quential benefits. 

91 	That I was promoted to the rank 
of Programme 

eVIA,  Cntd...P/5. 
~*o 
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Executive on 27.6.91 vide Directorate General, All India 

Radio, order No. 60/91_t(B) dated 11th ufle 1991. 

However, this promotiOn of mine to the rank of Programrre 

Executive so as to restore my seniority vis-a-vis Mr. 

AshOk M. Rikkal who was promoted on 27th 0 ctcber 1989, to 

the rank of Programme Executive. It is reiterated that 

Mr. Ashok M. Rikkal who is ST like me was promoted es 

Transmission Executive on 5.10.76, the very date to 

which my promotion as Transmission Executive was given 

retrospective effect. 

10. 	That despite series of discussion and deliberation 

at the various level of administration no appropriate 

decision could be taken, I was only given assurance 

time and again that the matter is under consideration 

and the judgment of the Hon'ble CAT is being examined. 

During the year 1992 and 1993 I sent several reminders 

to the administratiOn for the expeditiOns implementation 

of the judgment of the Hon t ble CAT in its proper 

perspective. &ibsequentlY, on 9th August .1994 I addressed 

a representation to the Director General, All India 

Radio (through the proper diannel) highlighting therein 

the important poInts contained in the Judgment and order 

of the Honble CATS  and requested proper and effective 

implementation of the same. However, I was told that 

the Judgment of the Hon'ble CAT dated 29.3.90 in 

T.A. NO. 18(G) of 1989 is no longer traceable in the 

file of the AdminstratiOfl and I was requested to 

furnish a copy of the same so as to enable the 

administration to take proper decision d the same. 

00 	 Contd...P/6. 
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conequefltly I am filing this detailed representation 

annexing herewith the Judgment and order of the Hon *ble 

Tribunal dated 29.3.90 in T.A. NO. 18(G) of 1989. 

	

11. 	Thatdue to dithering, indecisiveness and procrasti- 

nation on the part of administration in effectig].y 

implementing the judgment and order of the Hon'ble Tribunal 

dated 29. 3.90 in T.A. NO. 18(G) of 1989 szstz substantial 

delay has already taken place in giving the benefits which 

I am entitled to. I, therefore, request you not to delay 

the matter any further and be gacious enough to take 

appropriate decision towards effective implementation 

of the Judgment endorder of Hon'ble CAT dated 23.9.90 

in T.A. No. 18(G) of 1989. 

On the basis of the aforesaid Judgment an& order 

of the Hon'ble CAT I pray for the following reliefs : 

	

(1) 	Payment of monetary benefits accrued to me by 

virtue of my retrospective promotion as Transmission 

Executive from 5.10.76. 

	

(21 	My crnsequeflt promotion to the rank of Programme 

Executive retrospectively from 27th °ctober 1989 and 

restoration of my seniority vis-a-vis Mr. Ashok M. Rikkal 

who was promoted to the rank of Programme Executive 

on that very ate. 

(3) 	Payment of monetary benefits accrued to me in the 

event of my promotion to the rank of Programme Executive 

being made with retrospective effect from 27th Oct. 1989. 

Eontd. . .P/7. 
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With the hope and expectatiofl that appropr3.ate 

decision would be taken expeditiOuslY in regard to 

effective implemefltatiol' of the Judgment and order of 

the Hon'ble CAT dated 29.3.90 in T.A. No. 18(G) of 1989. 

Thanking you, 

Youts faithfully, 

sc3/- 

( K.N. Salkia 
9. 12.94k 

Programme Executive 
All India Radio 

Guwahati. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 21 
st .•- ..---- 	S..-......... .. 

GUAHATI BENCH 	 . 	I 
çj 

1.MAYl99S 	 \ \ cc 

S 

	

	
N) 

0, A • No • 255/95 

Sri Khagendra Nath Saikia 

-versus 

Union of India & Ors. 

-And- 

In the matter of :- 

 

N 
N 

Written statement submitted by 

Respondent Nos. 1,2 and 3. 

ITTEN STATEMENT 

 

The humble respondents submit the Written 

Statement as follows : 

 

1 • 	That with regard to statements made in paragraph 

1(1) of the application the respondents beg to state 

that. the allegations made in this paragraph of the 

appl.cation are not correct the applicant has already 

been promoted. 

I 

	

2. 	That with regard to statement made in paragraph 

2 of the application the respondents have no comments. 

	

3. 	That with regard to statement made in paragraph 

3 of the application the respondents beg to state that 

the representation dated 9.12.94 

Contd. . .P/2 
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purported made by the applicant do not appear to have 

been received by respondent No. 2, who is the competent 

authority to take a final decision on the subject. As 

such, it is not true that the applicant has availed the 

adnuinistrative remedies available to him under the 

rules. 

3 • 	That with regard to the statement made in 

paragraphs 4.1 to 4.4. of the application the respondents 

have no comments on them the same being matter of records. 

That with regard to the statement made in 

paragraphs 4.5 to 4.12 of the application the respondents 

beg to state that these are matters of record regarding 

judgement dated 29.3.90 passed by the Honb1e Tribunal in 

T.A. No. 1 (G)/89 submitted by the present applicant on 

the basis of the judgement the action has already been 

inItiated to the question of giving retrospective ptt 

promotion to the applicant to the grade of Programme 

Executive and to that extent his revised placement in 

eligibility list of pxaxt±1 Transmission Executive 

has already been determined and action is being initiated 

to review his promotion on the basis of the revised 

seniority ±±t position. There has been some administrative 

delay in taking action due to non-receipt of Judgement 

and 0rder dated 29.3.90 in time. 

That with regard to the statement made in 

paragraphs 5.1 to 5.7 of the application regarding 

reliefs with legal provision the respondents beg to 

state that the allegations made in paragraphs 5.1 to 

Coritd..,.P/3 
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5.7 of the application are not correct. As already 

submitted, the relevant records/papers pertaining to 

the judgement of Hon'ble Tribunal Guwahati in  T.A.  

No. 18(G)/89 was made available to the concerned section 

of respondent No. 2 only recently. Eased on this, action 

has been initiated to examine the question of giving 

retrospective promotion to the applicant to the grade 

- of Programme ±xecutive. In view of the above, there is 

no arbitrariness and illegality on the part of the 

respondents. 

6. 	Tht with regard to the statement made in 

paragraph 6 of the application the respondents beg to 

state that the representation of the applicant purportedly 

submitted by him have not been received in the concerned 

administrative section of respondent No. 2, who is the 
I 

competent authority to cons i6er such representation. As the 

contention of the applicant that he has availed the 

appropriate remedy available to him is not correct. 

7 • 	That with regard to the statement made in 

paragraph 7 of the application the respondents have no 

comments. 

8. 	That with regard to statement made in paragraphs 

8.1 to 8.5 regarding reliefs sought for the respondents 

beg to state the the applicant has alreadh been given 

retrospective promotion as Transmission Executive with 

effect from 5.10.76 with all monetary benefits therefore 

the reliefs sought for in this paragraphs of the application 

does not exists. The question of giving retrospective 

promotion to the applicant In the grade of programme 

Executive being examined/considered by the respondents. 
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90 	That with regard to the statement made in 

paragraphs 9,10,11 the respondents have no comments. 

10. 	That the respondents submit that as the reliefs 

sought for already been given to the appli :ant the 

application has now become infructuous and accordingly 

dispose of the the same. 

V V E R 1 P I C AT ION 

I, Sri M.. K. S1rh, 	 Station Dfrector, 

All India Radio Guwahati as authorised to verify do 

hereby solemnly declare that the statement made above 

in thewrittefl statement are true to my knowldege, belief 

ana information andl sign this verification on this 

t4 13th day of May, 1996, at Guwahati. 

Station Directt 
r1iufr, 	ri 

All da Rado. (iuwabaj 


